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Mr. Deputy-Speafcer: The motion
was given to me. I thought, having 
regard to the fact that Dr. Mookerjee 
was an eminent person and there was 
so much of controversy in the Press 
and doubts raised on this matter, it 
might be raised on the floor of the 
House. The admission of the motion 
largely depends upon the time that 
is available. The time has to be fixed 
by the Government; I cannot fix 
the time. When once a matter 
is before the House from time 
to time I can adjourn it—instead 
of in the morning I can take it to 
evening and then send it to some 
other day and so on; but I have no 
right under the rules to fix a particular 
time myself. That is why I suggested 
to the hon. Member who tabled the 
motion to see the Leader of the House 
and try to get some time. Since I have 
received the other one, of course, I 
am considering both. I am sure I will 
be able to inform the House as to 
where exactly the matter stands at 
present.

Shrimati Sucheta Kripalani (New 
Delhi): As far as I remember, this 
motion was sent to you nearly three 
weeks ago. If we delay this motion, 
the utility of it will be frustrated. 
So I feel that if the House agrees we 
can fix it on Saturday when we can 
consider and discuss this motion—il 
the Government is agreeable.

Mr. Depaty-Speaker: Hon. Members 
will kindly look into the rules. It is 
the Government that must consent to 
fixing a time. I have no right to fix 
a particular date, superseding official 
days and nonKjfflclal days. Under the 
rules, we have made it convenient for 
Members to discuss non-official busi­
ness on Fridays. But all the other 
time is at the disposal of the Govern­
ment. They must agree. I wish the 
hon. Minister of Parliamentary 
Affairs......

The mnMcr of Patlianeiilanr 
Affairs (Shri Satya Narayan Slnha):
1 shall look into it, Sir.

Mr. Depaty-Speaker: He will consi  ̂
der it.

SUri T. K. Chaudhari (Berhampore): 
May i draw your attention to one 
thing, Sir? If you have already admit­
ted this motion, then it should have 
been circulated in the Bulletins and 
Circulars as a ‘no-date-yet-named* 
motion.

Mr. Deputy-Speaker: I have been 
receiving from other hon. Members— 
Dr. Khare and others—this motion in 
various shapes and forms. Therefore,
I am considering as to how best this 
matter may be brought before the 
House. That is why I have not noti­
fied it in the Bulletins. This is a seri­
ous matter and must be taken up. Of 
course, all the Members are interested 
in it. It has got other repercussions 
also. The Question is how best we 
may get the maximum result out of 
this without causing unnecessary pro­
vocation or other unnecessary troubl­
es. That is what is passing in my 
mind. I will certainly look into this 
matter as early as possible.

Dr. Lanka Sundaram: May I make 
a submission. Sir? The desire seems 
to be not for a half-hour discussion 
or one-hour discussion, but for a full- 
dress discussion on this motion and 
allotment of possibly a whole day,
I hope, Sir, you will take this point 
also into consideration.

Mr. Deputy-Speaker: Yes.
Acharya Kripalaai (Bhagalpur-ctn«* 

Purnea): I have to submit. Sir. that 
of the two proposals that you have 
received, the one from Dr. Jaisoorya 
is of a limited character. I feel that In 
what has happened the Government of 
India are greatly involved. I would 
suggest that you consider only the 
larger question and Dr. Jaisoorya's 
motion will also be covered.

Mr. Depaty>Speaker: Very well.

ANDHRA STATE BILL—Contd.
Mr. Depaty-Speaker: The House will 

now take up further consideration of 
the Andhra State Bill.

Both clause 47 and the amendments 
thereon were under discu.ssion. Those
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hon. Members who wanted to speak, 
if they have got anything to say, 
other than what has already been 
said, may now participate. I would 
like to finish this Bill because v/e are 
now taking one more day than the 
days allotted. The other Bill—the 
Estate Duty Bill—might take up a 
long time. While there is no intention 
to hustle, let there be no unnecessary 
delay as far as this matter is concern­
ed.

Shri Gopala Rao (Gudivada): May 
I know whether I can touch upon 
points in the Seventh Schedule or 
should I confine myself to clause 47?

Mr. Deputy-Speaker: The hon.. Mem- 
«ber may confine himself to clause 47, 
unless he finds that for the purpose 
of strengthening his arguments he has 
to refer to the Seventh Schedule, in 
which case he can refer to certain 
items in it.

Shri Gopala Rao: This is a very im­
portant clause because on this clause 
depends the entire future of the Andhra 
State.

Mr. Deputy-Speaker: There is a lot 
of noise in the House. Those hon. Mem­
bers who want to talk may go to the 
Lobbies and carry on.

Shri Gopala Rao: All hon. Members 
should take interest because it is not 
the concern only of the Andhras and 
Tamilians. It is a matter of national 
importance because so many other 
States are also to be formed shortly. 
That is why I ask all hon. Members to 
take this matter very seriously. At the 
beginning itself, in my first speech on 
this Bill, I asked this House to con­
sider this spirit and erotic democratic 
principles, taking this as a case for 
future guidance. But, I am sorry that 
several Members, in casual remarks 
on some other occasions, have said that 
it a matter confined simply to a 
section of the House, the Andhras and 
the Tamilians. This is not the case.

Coming to the main point; I rise to 
support amendments Nos. 27, 70, 71 and

72. The main problem is how to divide 
the assets and liabilities. What are the 
guiding principles and how are  ̂ we 
going to solve this problem? As men­
tioned in amendment No. 72, we be- 

/lieve that a solution on the populatioa 
basis is the only democratic solution 
of such matters. Generally speaking 
the e>ctent of financial responsibili­
ty primarily and naturally de­
pends upon the number of people 
in the territory. In other words the 
numerical’ strength of the people indi­
cates the financial responsibility of the 
State Government. When we go to di­
vide the assets and liabilities, we must 
take into consideration the population 
basis. Not only this., The present cir­
cumstances have also to be taken into 
consideration. The Members on the 
Treasury Benches have many a time 
categorically stated that facts and 
figures are not available. I do not think 
it is too diflflcult to work out or collect 
these facts and figures. But, at the 
same time, if this is a fact, it all the 
more strengthens our argument that 
the only possibility is to divide the 
assets and liabilities on the population 
basis.

The second point is that whenever a 
new State is formed, we must take 
into account the inequalities, the un­
even development and backwardness 
of the particular territory. Special at­
tention must be paid to backward terri­
tories when you go to decide the ques­
tion of assets and liabilities. That is 
also my point. We stand here for the 
just principles on which we can decide 
this so that future problems can also 
be decided.

But, unfortunately here a number 
of principles are enunciated. On the 
one side, population basis is taken as 
one of the principles; on the other 
side, the location principle is taken. 
The third is the indent basis and the 
fourth is the basis of capital 
expenditure and capital works. 
All these principles are good provid­
ed they are worked out and imple­
mented properly. But these principles 
are applied, one to certain items and
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the others to other items. The hon. 
Finance Minister tried to explain this 
at length, intervening in the debate 
three times. Unfortunately, we could 
not follow the implications of these 
principles. The point is he could not 
convince us how these principles are 
applied to certain items. For certain 
items the population basis is taken, 
for certain other items the indent 
basis is taken and for yet other items 
the capital expenditure or some other 
basis is taken, I asked the hon. Finance 
Minister why not take the other prin­
ciples? Suppose they take the capital 
expenditure basis for the liabilities, 
for the public debt, attributable to loan 
taken from the Central Government. 
Why do they not take the population 
basis? Why should they take the basis 
of capital expenditure and capital 
works? If they take capital expendi­
ture and capital works, why do they 
not include the amount spent from 
the revenues? If this principle of di­
vision of liabilities in proportion to 
capital expenditure and capital works . 
is taken, it is not complete and perfect 
unless it accepts qur amendment that 
the amount met from revenue is also 
to be taken into account. That is why 
1 say that we are not. against these 
principles but that they should be com­
pletely and properly carried out.

Coming to tho question of appoint­
ing an expert committee, to go thruugh 
all these disputed points, I do not find 
any reason why the Government refus­
es to accept this simple demand. When­
ever two States are not in agreement, 
generally, it is the duty of the Central 
Government to appoint an expert com- , 
mittee to go through all these matters. 
Moreover, we know that our Govern­
ment can be called a Government of 
Committees. It is used to appointing a 
number ,of committees, Grow More 
Food Committee, ‘No More Food Com­
mittee’ and this committee and that 
committee. So many committees are ap­
pointed. But, unfortunately, when a 
situation arises and the people demand 
the appointment of a committee, I do 
not know why they do not accept the 
people's demand. When there is no ne­
cessity, they go on appointing commit­
tee after committee without any reason.

After all it is the Central Government 
that is appointing the committee; it 
is not the Andhras who are going to 
appoint the committee; it is not the 
Communists that are going to appoint 
the committee. Our friends from Tamil 
Nad are also very much perturoed 
over it. I do not know why. i do not 
know the reason why there is this 
hesitation for the appointment of the 
expert committee to go through all 
this controversy. This has been accept­
ed by all the parties in the Madras 
Assembly when they met in July last.

In the course ô  his speech yesterday 
the Finance Minister said that it is un­
possible to go through all these matters 
by a Finance Committee, But I think it 
is not so difficult as he is posing. Cer­
tainly this committee can go through 
them because the facts and figures are 
there to some extent. Moreover, he 
was saying, how are we to leave the 
question of principles to a particular 
committee. We need not leave the 
principles to the committee; we can give 
them directive as far as the princi­
ples are concerned. That can be done 
As I said in the beginning, we can give 
certain broad principles of guidance 
for this committee. I can suggest four 
points or principles on which the 
division must take place. One is 
population basis. The second is 
location basis; that is lands, 
buildings and other things mu.st 
go to the State in which they are situ­
ated. But complete evaluation must be 
made and adjustments effected accord­
ing to population basis. The third 
principle is that money spent from 
revenues must also toe taken into con­
sideration. In the Partition Commit­
tee’s report certain figures arc given 
in which they include the amount from 
revenues also in capital expenditure. 
That is not an impossible task. It can 
be done provided there is the will. The 
fourth point Is the question of period; 
whether to go back 20 years. 30 years 
or 50 years. That can be discussed and 
decided—we have no objection. Sliice 
1920 there have been Legislative 
Councils and the necessary nicordsr 
so a period of thirty years can be taken. 
The question of period can easily be 
decided either by this House or by the
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Government of India. For all these 
reasons I support this amendment that 
a special committee of experts must 
be immediately appointed.

Yesterday when the Finance Minister 
spoke it appeared that he was guided 
by certain preconceived notions. When 
he seeks by board democratic 
principles to face a certalin situation, 
he should be guided by certain things. 
He said there is no money: so there is 
no necessity of any division either. He 
advised us not to labour on the oast. 
He counselled us to confine ourselves 
to the present. But he could not confine 
to the present. As far as loans and pub­
lic debts given by the Central Govern­
ment during the last seventeen or 
twenty years are concerned, according 
to the information given to us by his 
Department it is about 87 crores or so.

Mr. Oeputy-̂ Speaker: How can his
Department give anything over his 
head?

Dr. Lanka Sundaram (Visa^hapat- 
nam): We had an informal meeting 
with the hon. Home Minister when 
certain officials of his Ministry were 
present—he is referring to that.

Shri K. K. B»su (Diamond Harbour): 
That is his personal opinion.

Shri Gopaia Rao: That is why I say: 
to proceed to a bright future you must 
have a firm present. Everybody, mainly 
from the Treasury Benches— ĥon. Min­
isters, Deputy Ministers, the hon. Home 
Minister, the hon. Finance Minister, 
everybody is preaching: ‘don’t go into 
the past; go ahead*. How can one go 
ahead. If you want to build a bright 
future, the present must be on a firm 
basis. Unless you know the past com­
pletely and correctly, you cannot pro­
ceed to the future correctly. It is not a 
question of suspicion. Some of my Yoa. 
friends on the other side have been say­
ing that Andhra Members are suffering 
from suspicion. We Andhras never 
care for small things. Andhras are well 
kno\s  ̂ for their sacrifice and patriotic 
traditions during the past half a cen­
tury. If it is a small matter, we will 
not mind it at all. But here is a 
matter involving the financial stability

of the Andhra State and Iherefore 
we consider it as a serious matter.

Before I conclude I would like to 
make a brief reference to a point made 
b j my hon. friend Mr. Hamaswamy. 
He said that Tamilians were not treat­
ed properly under Andhra Chief Min­
isters. He tried to depict a rosy pic­
ture of the future of the Andhra State. 
He said that in such and such a pro­
ject so much of electricity would be 
generated. But those matters are not 
relevant. ’

Dr. Lanka Sundaram: A post-dated 
cheque!

Shri Gopaia Rao: It is for the
Andhra State Government and the 
Andhra people to shape their future. 
If you go into the capital expenditure 
of the Tamil and Andhra districts 
over the past half a century—1900 
to 1950—you will find it ten to one. I 
need not go into the past. Let us come 
to the present. What is the capacity 
of generation of electricity in Andhra. 
Out of 672 million units of power gene­
rated it is only 47 million units. 'Ihe 
Budget Memorandum for 1952-53 
shows that out of Rs. 350 to 360 lakhs 
only Rs. 47 lakhs have teeen invested 
on capital expenditure on industries 
in Andhra areas, which comes to hard­
ly 14 per cent. That is why I plead 
on behalf of all Andhra Members of 
Parliament that this amendment must 
be accepted.

Mr. Deputy-^peaker: Mr. Murthy.
Dr. Jaisoorya (Medak): He spoke 

yesterday.
Shri K. K. Basu: He only sang.
Mr. Deputy-Speaker: I leave it to

hon. Members. They will not do it de­
liberately, but they may forget that 
they spoke earlier.

Shri B. 8. Murthy (Eluru): We are 
told that history repeats itself. I 
would like the Finance Minister, the 
Home Minister and the Treasury Ben­
ches to recall to their mind a scene 
that was enacted here centuries ago.

Dr. N. B. Khare (Gwalior): Treasury 
Benches or ‘Treachery’ Benches? I am 
hard of hearing.



1577 Andhra State Bill 26 AUGUST 1953 Andhra State Bill 1578

Shri B. S. Murthy Centuries ago it 
was at this very place of Delhi where 
our Parliament is today sitting that 
Ix)rd Krishna pleaded for Pandavas. 
It was the Pandavas who were asking 
the Kauravas, because all negotiations 
had failed. They pleaded: '‘Please give 
us five villages. That is enough for u" 
and then we shall be brothers. We 
shall not be ‘hundred* and ‘five* sepa­
rately but we shall be one hundred ancl 
five/’ What happened? All the logic, 
all the (airplay of the great person­
age like Lord Krishna was of no avail 
and the humblest request of Pandavas 
was turned down with contempt. The 
Kauravas said; “ We are not willing o 
give you any thing” . Well, the same 
thing is happening today here. I do 
not want to carry the analogy fur­
ther. In this connection there is not 
much to talk. We are asking for one 
principle. The Madras State Govern­
ment says that these are the assets 
and liabilities and let them be divided. 
We are asking: “Please give us the 
data, please give us facts and figures*'. 
But both in the Legislative Assemibly 
in Madras and in'this Parliament no 
figures, no facts, no data have been 
supplied to us. We have been repeated­
ly told: “Give us your Vote and have 
trust in us.” It is because we have 
been having faith in the Congress 
lor the last forty years that we the 
Andhras have lost Bellary, we have 
lost Madras, we have lost the control 
over Tungabhadra Headworks and to­
day We are losing everything that 
ought to have come to us by right.

I do not want to go into details be- 
<rause most of the Members have dealt 
with this point. I would like to ask 
the hon. Finance Minister one or two 
things. If he is able to peruse the 
Dhar Committee Report, the Partition 
Committee Report, the Wanchoo Re­
port and the Budget Estimates of the 
Madras Legislative Assembly for 1952­
53, he will find any amount of con­
fusion in figures. I want the hon. Fi­
nance Minister to tell the House which 
of these reports, estimates and other 
figures supplied by the Madras State 
should be taken as genuine and not

spurious. Therefore, M jt. Viswana- 
tham in the Madras Legislative As­
sembly tabled an amendment and it 
has been carried with a majority 
wherein they have demanded that an 
expert financial committee be nonsti- 
luted to go into this matter.

Well, Andhras, I can assure you, 
are today full of suspicion about the 
accounts given to them by the resi­
duary State. It may be unfortunate bi t 
after all it is a fact which you must 
face. As soon as you thought there was 
some dispute about the Bellary taluk 
you constituted a Committee and sent 
Justic Misra and as soon as he gave 
you a report you were able to come 
to a decision. Why not in the same 
manner when there is a dispute, the 
Central Government the parent State 
go into this matter dispassionately 
and without bias and then see that all 
possible suspicions are dispelled? In 
this case the Central Government is 
rather dogmatic, rather stagnant. 
They say: “No, we are here to dictate. 
It is for you to take whatever we 
give. If not, you will not have the 
State**. There seems to be a pistol 
behind your policy. If there is such 
a variance in facts and figures and 
when earlier the Dhar Committee, 
the Partition Committee and Justice 
Wanchoo could be appointed, why 
not the Central Government at least 
assure this House that a financial ox- 
pert will go into the matter and all 
possible steps will be taken to assure 
Us that no Andhra money has been 
given away to any other State. Well, 
that is one point.

The second point is we are not anxi­
ous to have any moneys belonging to 
the residuary Madras State. We are 
having the Godavari which has recent­
ly shown how it could tease us and at 
the same time how it could help us. 
It was during the days of Sir S. V. 
Ramamurthy that a plea was made to 
the Central Government to have the 
Ramapadasagar constructed at a cost 
of Rs. 100 crores. Because the Madras 
Slate Government was lukewarm and 
indifferent then, it did. not take up 
the project. What Is the result? Rs,
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50 crores worth of wealth and money 
have been destroyed; hundreds and 
thousands of cattle have been lost, 
hundreds of people and many build­
ings have been washed away. If five or 
six years ago the construction of this 
Ramapadasagar had been taken in hand 
and the waters of this mighty Goda­
vari had been made proper use of, I 
do not think the country would have 
suffered such an unprecedented loss. 
This is another thing which I wanted 
to tell the Central Government and to 
show them how along with the Mad­
ras Government they have also been 
treating the Andhras with step-mother­
ly affection. We are having Krishna 
and Godavari which are perennial 
rivers. We are having the forest 
wealth of Dandakaranya. Thanks to 
the vigilance of Andhras, the waters 
of Krishna have not been stolen away 
from Us during the 1946-48 regime of 
the Madras Ministry.

Therefore, what I want is this:
If you are prepared to give us the 

accounts, we shall have a onennan,- 
two-man or three-man committee 
constituted of experts. They will go 
into the matter and perhaps may say: 
“ My dear fellows, you Andhras, all 
along you have been labouring under 
a misapprehension; now we have gone 
into the affair and all the figures are 
correct. Here is our decision” . We will 
accept it. That will settle the matter 
amicably. But if you say; “Nothing 
doing, no accounts, we are going to 
give you no figures then, after all, 

it is a misnomer to call this clause as­
sets and liabilities because we are 
being sent out of the residuary State 
of Madras with no assets but a heavy 
load of debt—it is not fair, it is not 
just, it is not even Congress-like.

Shri S. V. Ramaswamy (Salem)- My 
hon. friend was a Private Secretary 
in 1937. Did he suspect the accounts 
then?

Sibri B. S. Murthy: I was never a 
Private Secretary to any body in the 
world. Mr. Ramaswamy, the Barris­
ter in him is always anxious to make

the private into public and public into 
private. I was never a Private Secre­
tary. I was a Parliamentary Secre­
tary and you know Sir, the fate of 
a Parliamentary Secretary both in the 
Central as well as the State Govern- 

'ments—he is an addenda and some­
times corrigenda and nothing less and 
nothing more.

Therefore, coming bc*ck to my point, 
it would be fair for the Finance Min­
ister and,the Home Minister to do 
justice to the Andhras who have for 
forty years been put to humilfiatioo 
year after year and decade after de­
cade in spite of their yeoman service 
in the cause of Independence and their 
following the principles of Congress 
and their going even to gallows under 
the leadership of Mahatma Gandhi. 
They should not treat them today in 
the chaotic and callous manner in 
which they are being treated. I am not 
speaking with .bitterness. I am border­
ing on optimism and I want them to 
give us optimism. Let the Andhra 
State start with optimism so that we 
shall have a bright Andhra State.

After all, if the Andhra State is weak 
and sickly it is the Central Govern­
ment which will have to suffer. There­
fore, let them be fair, let them be 
impartial. I do not want to use the 
word “partisan**. We want the world 
to accept that the Central Government 
stands for justice. Moreover, I want 
to make an appeal to the Members of 
Karanataka, Kerala, Maharashtra f.nd 
Gujerat and other Members of Parlia -̂ 
ment—in future they are also to get 
their provinces, their States—to take 
note of the treatment meted out to us. 
They must also see and realise that 
they will have to share the same fate-

Therefore, we are not asking money 
from the Madras Government: even
if they have not got money, we do not 
bother. Let them give us overdraft. 
We are asking them also to give us the 
true accounts. What is our portion? 
What is yours? You are not giving the 
figures. Therefore, let an expert com­
mittee go into the matter. I hope the
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hon. Home Minister will be pleased to 
accept the amendment in this regard 
and see that full justice is done to 
Andhra.

Dr. JaiNOOrya: I want to be very
brief. I am given to understand that 
the thix'd reading is full of post-pran­
dial valedictory speeches, i want to 
finish my maledictory speech now!

There are only two points. The f\rst 
point is psychological. I have been 
hearing the word suspicion, suspicion, 
suspicion. Now we have to accept it 
as a fact that it is suspicious. To 
fciee how it has arisen we should not 
go into the paragraph of the law or 
the Constitution but we should have 
knowledge of human psychology. 
What is the reason for all this suspi­
cion?

I am not an Andhra. I am a man 
on the border, watching events. Re­
cently, in the last two or three years, 
the suspicion has become serious. It 
was there before, but it has become 
serious now. That is one thing I must 
confess. One reason for this was the 
rather tactless way things have been 
handled. The Andhra question was 
first tactlessly handled by my hon. 
friend Dr. Katju s Department. The 
Tamil and Andhra quarrel was made 
worse by the rather partisan attitude 
of the Chief Minister of Madras. As 
I said, I am an observer only. All 
these things have added up. On top 
of that—right or wrong, I do not 
know, that has to be decided—Andh- 
ras have a feeling that they h«ve 
been ‘done m\ that they have been 
swindled of something.

You can not remove suspicion by 
saying' “don’t have suspicion’*. Even 
Caesar said “Caesar's wife must be 
above suspicion” . But the historical 
fact was that Caesar's wife did com­
mit adultery and he wanted to get rid 
of her.

Similarly there is only one democra­
tic way. The Andhras say, “We are 
suspicious of the accounts” . Thert Ih

reason for that also. Mr. Viswanathax^ 
goes from door to door asking, '"Give 
me the accounts” and the reply is, 
“No, we cannot give you the ac­
counts”. But my friend Mr. Venkata- 
raman by some miraculous means 
gets the accounts supplied to him. I. 
do not know how far those accounts 
are genuine.

These are petty things which get 
distorted, because after all suspicion 
is an irrational thing. But human
emotion is also irrational.

How is it to be done? They say,. 
“You appoint a commission” . Not in 
relation to the accounts of 120 years, 
but twenty years. Make it fifteen. 
Make it even less. Come to a comoro- 
mise. My view is this. If a cat dies 
on a tree or a rat dies in a cellar we 
say we are going to appoint a com­
mission to go mto that because we are 
so very democratic! But when it 
comes to a question of divi­
sion of assets and liabilities my 
friend Dr. Katju is not prepared. I 
like him very. much. He is one of 
those rare straight men and the 
moment he tries to say something 
which is untrue he blushes like a shy 
young bride. 1 know exactly what he 
says? The Andhras are asking for a 
limited commission. What is wrong 
in that? Is it going to make matters 
worse? Is it going to create a conflag­
ration in India or a civil war between 
the two parties? No. I say a commis­
sion should be appointed.

For instance I may tell you some 
facts. It was the last day. I asked 
Justice Wanchoo, “Have you got the 
accounts?” He said, “No”. I asked 
him, “You told me you have come 
here for looking into the flnancial 
implications” . He said, '*I have not 
got the accounts as yet” . That was 
on the last day.

And as I said, suppose you get the 
accounts. What is the guarantee that 
they are correct? After all. In every­
thing accounts should be open to 
scrutiny. We say: we do not know 
finance but we will send a few men
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you send a few men, let them sit 
together, examine it from such and 
such date and come to an agreement. 
After all, in the finality the difference 
may not be one quarter anna. But 
that is not the point. It is the princi­
ple involved. The principle is you 
are taking it out of the hands of a 
democratic functioning body such as 
a commission and you are putting it 
into the hands of an executive—I do 
not say they deserve it—but which 
is somehow suspected by the Andh- 
ras. And final decision will lie with 
the President who will be advised by 
the executive which is , right or 
wrong, suspect with the Andhras.

I am not contesting the method of 
division. Here is one point. Para. 
6 (1) of the Seventh Schedule says:

‘The right to recover any loans 
or advances made before the ap­
pointed day by the State of 
Madras to any local body (other 
than the District Board of i3el- 
lary), society, agriculturist or 
other person in an area within 
the state shall belong to the State 
in which that area is included on 
the appointed day.”

10 A.M.

That, again, may be very genuine, 
but also can be suspicious. We tnow 
beforehand that we are going to pan. 
It is like what happens in partitions 
ol' joint families where the elder 
brother goes and deliberately 
invests in hundreds of things 
which will benefit him and 
not the younger brother after 
partition. I do not know how Rs. 81 
crores were spent by the Madras 
Government last year. So the Andh­
ras are right. Where is the harm in 
appointing a commission, three men 
this side and three men that side and 
let them go into it? In the mean­
time make your division on the pre­
sent method that you have. Say this 
is provisional and whatever adjust­
ments have to be made will be made. 
Then everybody will be happy and 
say, “The commission has said like 
this, and we accept it” .

Shri T. S. A. Chettiar (Tiruppur): 
It is not my purpose to repeat any 
of the points that have been said. 
This Bill is net going to be the only 
one of its kind but is going to be the 
precursor of many such Bills to 
come. So it is 4̂ery necessary that 
we should lay down in this Bill cer­
tain principles which can with bene­
fit be followed in the future Bills to 
come. The consequences that will 
arise out of the application of the 
principles of this Bill will not be 
limited to the formation of the Andh­
ra State. And these very Andhras 
will be affected in a different way 
when Hyderabad is sought to be 
divided and they claim that portion 
in which the City of Hyderabad 
stands today.

Dr. Jaisoorya: That is why 1 pro­
test against this precedent, because I 
know what is going to happen.

Shri T. S. A. Chettiar: In the
same way when Bombay province is 
going to be divided there is bound 
to arise this question again. So let 
us consider what is the object of tnis 
division and re-integration of the 
province. It is that we should begin 
to have a new and better life. That 
is the objective of these Unguistic 
provinces. If what is being claimed 
is accepted, take Hyderabad. I think 
Hyderabad’s history is about 250 
years old. I do not know the exact- 
position. I have not referred to 
history text-books. But if you want 
to go back into the past history, 
about the various districts in Hydera­
bad—eight districts Telugu, four dis­
tricts Kannada. two districts Marathi, 
and two districts Hindi—what will 
happen? I think these are things cn 
which you will never be able to come to 
a conclusion. And whenever you come 
to a conclusion it will create tremen­
dous difficulties, bickerings, quarrels, 
and the very object namely that we 
should have a peaceful State, thac will 
go. My hon. friend Dr. Naidu 
a question............. •

Dr. Jaisoorya: I am Jaisofjf>u»
please.
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Sbri T. S. A. Chettiar: Very v/ell.
I  took the name from his mother, 
iSarojini Naidu. Dr. Jaisoorya asked 
■whether it is going to lead to a con- 
Hagration. Surely, this will be the 
starting point for it. (An Hon. Mem­
ber: Why not?) Because I love thLs 
country, because I do not want it to 
^et into a conflagration. To me per­
sonally it does not matter, a crore 
this' side or that side. Because, after 
all, this is not Pakistan. This is 
Andhra State which is ours. Andhi'a 
State is bur State. I am a citizen of 
India and I have the right to go and 
settle down m any place in Andhra. 
I do not look upon the Andhra State 
as something very different. I look 
upon it as a place to which I can go 
at any time I choose and make it my 
own. We have to look to the good 
of the State. I cannot understand 
the suspicion my Andhra friends are 
having and I also cannot alles îate 
that suspicion. There is a proverb. 
People who are sleeping can be 
awakened but people who are awake 
and who pretend to be sleeping can­
not be awakened.. Who had been the 
Finance Ministers in Madras? Mr. 
Prakasam was the Finance and ĥe 
Chief Minister. Then Mr. Gopala 
Reddy was the Finance Minister. I do 
not want to mention names though 
today a Tamilian happens to be the 
Finance Minister. Before that there 
were Andhras. Did we suspect them? 
Great coMntrips are not built on these 
suspicions, i know our great leader 
Rajaji. He is non-popular in Andhra 
for certain similes that he used in 
fonnection with the claim of Madras 
by the Andhras. He does not believe 
that provinces can be built upon with 
mischievous and wrong minds. Those 
people who are sane, who can think 
well, they alone will be able to give 
the public a better lead. Let us not 
get into a temper. This is good 
neither for the old province nor for 
the present province and so 1 appeal 
to the Government of India that they 
should not do anything which will 
lead to a general agitation from all 
over India.

As far as the principle laid down 
in this Bill is concerned, I do not

think that the Tamilians feel that 
they have a fair deal. There are 
reasons for that, namely allocation of 
income-tax, the allocation of Road 
Fund and the contribution made for 
Madras. The Andhras have said 
some harsh words against Mr. Desh- 
mukh. It is the fate of people in 
power to get abused like that. It is 
a very sad fact. But there are others 
who say he is a good son-in-law and 

' so he will support Andhra Desh. I 
am sure people like my friend Mr. 
Deshmukh can rise to any occasion. 
I am sure that, given a public posi­
tion, people like him will maintain 
the pofitinn with thc' greatest impar­
tiality. Let us think of them in the 
finest terms and I am quite sure they 
will do their best.

I now come to another point. Let 
me say at once that it is possible in 
the application of these assets there 
may be some abuses. Even if there 
is scope for that, there is provision in 
the Bill to correct any misdeeds. 
Clause 61 has been specifically put in 
for that purpose. Suppose a certain 
person tries to tamper with stores or 
the figures are hidden, clause 51 
comes in to correct such actions. 
They seem to forget that the Govern­
ment of Madras is not the Govern­
ment of purely Tamilians. It is a 
composite Government in which dis­
tinguished men from both Andhra 
Desh and Tamil Nad have taken part 
in the administration of that 
province and so these suspi* 
cions do not augur well for 
both. Let me tell you that there 
are provisions in the Bill which can 
set right any wrong done. Clause 51 
is specially provided for that purpose. 
If there have been any unfair dealings 
in any place which are detrimental to 
the Andhra State, It is open to the 
Andhra Government to go into the 
matter and put any number of re­
ferences for a period of three years 
—one a day, if you like. The point 
here is whether there is provision In 
this Bill to correct errors if they hap­
pen; whether there is provision to 
correct malpractices if they exist: and 
whether there is provision to go into
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a thing impartially if it is found that 
a wrong has been committed. I am 
quite clear that the President has 
powers. They have asked for a com­
mission and I do say there is provi­
sion for appointment of commissions 
because when the President knows 
that there is no fair dealing in a parti­
cular matter and feels the necessity 
for appointing a commission to in­
quire into the matter he can certain­
ly do so. You will have to make a 
reference to the President. If he 
feels that there is scope for a public 
commission, he can issue orders to 
that effect.

I do not like to repeat anything 
that has already been said but I would 
only like to say that as far as the 
Bill goes, certainly it has not satisfied 
the extremists on either side. I do 
not think that these things are 
achieved cent, per cent, to everybody’s 
satisfaction. Statesmanship is re­
quired to yield in certain matters for 
the sake of the organic whole and I 
should appeal to this House and to . 
Members on both sides to accept this 
Bill as something fair. It cannot cer­
tainly be the best for both sides. 
What is best for one cannot be best 
for another but it is a fair compro­
mise. It is good for all the three 
parties concerned.

Shri Lakshmayya (Anantapur): My 
hon. friends said yesterday that they 
have spent crores of rupees on Raya- 
laseema. Let me explain this. I 
would like to state at what stage and 
under what circumstances they have 
spent that amount and whether they 
are justified in saying that. Let me 
explain to the House for about five 
minutes.

Mr. Depuiy-Speaker: The hon. Mem­
ber has already spoken.

Shri Lakshmayya: I have not
spoken on assets and liabilities.

Deputy-Speaker: I am talking 
of clause 47.

Shri Lakshmayya: I have not
spoken on the clause.

Mr. Deputy-Speaker: I,et him speak 
for three minutes and let Him please 
himself.

Shri Lakshmayya: Yesterday my
hon. friend Mr. Ramaswamy said that 
they have spent crores and crores of: 
rupees on Rayalaseema. It is true 
that they have spent some amount. 
Nobody denies it. But my hon. 
fricmds should know at what stage 
this amount was spent. They must 
realise that Rayalaseema has boen 
neglected all along. Whenever it was 
visited by terrible famine they open­
ed some gruel centres, started famine  ̂
relief works and also distributed some 
doles. They distributed the doles 
just like giving a bare maintenance 
to a poor helpless widow in a joint 
family. It is nothing more than that. 
If Rayalaseema had been helped anti 
improved, it would have become pros­
perous. Our Tamilian friends got the 
major projects like Mettur and 
Pykara and they improved their land, 
they got industries and they did' 
everything for their land. It became 
prosperous at our cost. But for these 
projects, I tell my friends, I challenge, 
that Tamil Nad would have been 
worse than Rayalaseema. It wouldt 
have been faced with any number of 
famines. You allow a man to be re­
duced to a starving stage, to fall a 
victim to a disease and ultimately 
bring him to a dying stage; then you 
call for a doctor; you ask the doctor 
to diagnose the disease and administer 
some medicine, not to get a radical 
cure, but to proljong his life or to 
make it linger. Then you pay a 
heavy bill for the doctor. Similarly 
Rayalaseema has been brought ta 
that miserable plight. You pour 
gniel or ganji at the time of famine. 
Is it not the duty of the State to give* 
food and water to the people and pro­
tect them in distressed condition? 
We asked, we requested the Govern­
ment to provide drinking water. 
Many of the villages in Rayalaseema 
have been suffering from lack of* 
drinking water. As you know. Sir, 
there are several villages, which are 
badly in need of drinking water, and:
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'even now water has not been provid- 
*€d to them. There are some villages 
<?alled *‘Neelaleni Hanumapuram*’ and 
‘̂NeeJaleni Duddekunta” in my 

staluk means waterless. They have 
been so named because of this fact 
that drinking water is not available 
there. It is heart rending and astonish­
ing. For the last four or five years the 
famine has been continuing unfortu­

nately. You had to spend huge 
amounts no doubt. Is this a perma­
nent help for Rayalaseema? The 
House should know due to whose 
fault it has come to that stage, why 
they had spent that amount, and what 
was the necessity to spend it. I dare 
say you have not done any thing sub­
stantial to my unfortunate land. If 

you  had spent half of it in time for 
projects, there would have been no 
famine at all. In supporting this 
amendment, I may submit a few farts. 
There is a proverb in Telugu:

T^ern mxinda pendlilo thinnaxmde 
huddhivanthudu.

'That is, in a marriage of fools, one 
^ho eats most is the wisest man. \o\x 
are wise. You got a lot. You ate it. 
I have no grudge for it. But I am stat­
ing the fact. Let the House know the 
real position. Let the people of 
Andhra know this is a fair division.

Shri S. V. Ramaswamy: There is
another proverb in Telugu:

Jasfhi thinte kadupu nochunu

Shri Lakshmayya; We are asking 
lor the appointment of a financial 
<:ommission. Of course, I am not the 
man to accuse the Central Govern­
ment that it is partisan in this affair 
and all that. I know the Central 
Government is hesitating to do it be­
cause it apprehends that it would 
provoke endless controversies. But 
there is a proverb:

Vesina, enchi, etilo veyalla

That is, even though you throw 
^away a thing, count it and then throw 
it away. Therefore, we should ascer­
tain actual facts. We should know 
“Where we are. We should <̂now the

real position. Tiie oomniiission will 
examine it and put forth all the facts. 
Then it is left to the President to de- 
dde it. That decision may be made 
final. Where is the scope for 
controversy? Let the commission 
go into the matter, examine 
it and submit its report, and 
the Pre.sident Is there to decide 
it. That is our only request. The 
Central Government may accede to 
our request and agree to the amend­
ment.

Submitting these facts, I support 
the amendment of Mr. Raghuramalah 
for the appointment of a financial 
commission.

The Minister of Home Affairs and 
States (Dr. Kaiju): It would be idle
for me to deny that this debate has 
caused me personally the greatest 
pain, because it has been surcharged 
with emotion, and I may be pardoned 
for saying, not much of reasonable­
ness was in evidence.

I do not propose to cover the ground 
which was covered by my hon. col­
league, the Finance Minister, yester­
day. He has dealt with, at length, 
the financial aspects of the matter. 
Today, this morning, there was just 
one point raised about the loans which 
the State of Madras owes to outsiders. 
Now, I should have thought that in 
every case of division, whether you 
treat it as a joint family or whether 
you treat it on a larger scale, arrange­
ments must be made by the dividing 
parties for pajnment of tho liabilities, 
that is what the dividing narties owe 
to the outsiders. The case may be 
different for the management in­
ternal affairs, as to what one owes 
to the other, but so far as external 
liabilities are concerned, there can 
possibly be no dispute.

Now, ISO far as I know, for cppital 
projects which have been financed 
from revenue wcl) as loans, the 
total expenditure has been sompwhere 
about Rs. 117 crores. And out of 
this Rs. 117 crores, Rs. 87 crores or 
thereabouti; has come from loans-—
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either from loans by the Central Gov­
ernment or from other agencies—and 
the provision is that the State in 
which any particular project falls 
shall be liable for payment of those 
loans. There can be no question 
about the reasonableness of the divi­
sion of those liabilities. If the resi­
duary Madras State has got the bene­
fit of those capital projects, it has got 
to pay the larger share of those Rs,
87 crores. So far as revenue expen­
diture is concerned—it is of the tune 
of Rs. 30 crores—that has got U be 
divided also In regard to those capi­
tal projects. That is all that I want­
ed to say in regard to these big 
schemes, electrical schemes and other 
schemes which have been referred to.

So far as day-to-day < r year- 
t j - y c.diviiiiistration is concerned, 
which has been financed from reve­
nue, what is the situation? We have 
been talking generally, that is my 
complaint. The House will consider 
the Seventh Schedule in a moment if* 
the amendment is not carried, and in 
that Schedule we have gone at lengtn 
into practically every branch of the 
matter—division of income-tax reve- 
iiiie, division of excise revenue, divi­
sion of liabilities, loans etc. You bet­
ter get into it. Everything has been 
dealt with item by item; nothing re­
mains undealt with, and on top of 
all, you have got clause 51, to which 
reference was made a minute ago, 
that the President will be empowered 
to rectify any inequity or ony eri'>rs 
that may be there. I was wondering 
when 1 was listening to the dcbatet 
why no one has referred io the his­
tory of the past affairs. This country 
has become an independent Republic 
since 26th January 1950. Before that 
we had undoubtedly about three 
years of independence, beginning from 
15th August 1947. Otherwise, from 
the days of Clive, it has all been 
Briliish administration, may be under 
the Montague-Chelmsford Reforms or 
under the Government of India Act. 
193̂ . but even this was nbandoned 
during wartime. It has all been

management by the foreigners and 
they were treating the whole of the 
country as one unit and they c'eult 
with it as they liked. There was no 
question of a pro-Tamil bias or a pro­

' Andhra bias. But here you are seek­
ing to rectify the old thing as to h.'iw 
the British dealt with the revenues, 
and you want to make the people 
living today responsible for what was. 
done then. I suggest to you that this, 
does not appeal to me. I am speaking; 
as an Indian. It may be presumptu­
ous on my part say that I am a 
lover of the Andhra<?. aad that I am a 
lover of the Tamils. I hold thent 
both, as an Indian, in equal alTection.

In this debate, no one has referred 
to the past history of affairs. We* 
have great master minds here—I am 
speaking quite frankly—great stu­
dents, and great scholars. My hon. 
friend Dr. Lanka Sundaram was for 
many years—I do not know whether 
be is now or not—the editor of a 
great economic paper; he studies these 
things, and I should have expected 
him at least not to indulge in psycho­
logical and emotional references. He 
said that Dr. Jaisoorya had done it̂  
and he had not done it: that is a 
diiferent matter. But, you take it, 
you imbibe it from your neighbours 
some time. I should have thought 
that some one might have referred ta 
what was the revenue over a period 
of ten, twenty or thirty years, and 
then circulated a paper among the 
hon. Members here showing thoje 
figures, how much of it came from 
Andhra Desh, from these 12 districts, 
how much of it came from Tamil Nad 
and Malabar and so on. You cannot 
have it both ways. You cannot saŷ  
in one breath that you have beet> 
neglected, harshly treated, ill-treated, 
you have had floods in the Godavari,, 
you have had Rayalaseema. this thing, 
that thing and so on. and so you have 
not had a fair deal for the last one 
hundred years. If that be so. their 
your contribution to the revenues must 
have i- proportion less. But
here it is today, whether we should
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have it on the population basis or not. 
You are 36 per cent, today, and the 
Tamils are about 62 per cent. 1 do 
not know what the proportion of the 
population was in the olden days. 
It may be that the Andhras may 
have grown faster, and the ramilians 
may have been a liUle wiser in regard 
to population, I do not know any­
thing about that. But what was the 
proportion of the revenue at that 
time? Please remember that yoc; had 
all the big Maharajas. There is my 
honoured and respected friend, the 
great |cricketeer, the Maharaj 
Kumar of Vizianagaram; he comes 
from Andhra Desh. Then there are 
other such people. These gentlemen 
were contributing to the State 
treasury comparatively small sums, 
while in the South, I under­
stand, it IS dll ryotwari, and every 
ryot or peasant was contributing 
directly to the treasury. T should 
have liked my hon. friend Dr. Lanka 
Sundaram to tell us what was the per­
centage or proportion of contribution 
of the Tamil people in the shape of 
Government rev^ue.

Dr. Lanka Sundaram; May 1 inter­
rupt you? That is exactly the point, 
on which I asked you to give me tho 
information. You are asking me now 
to give that information.

Dr. Katju: I do not have it. We 
do not have the information. You 
are tip-top from top to bottom, and 
you can always manage it. (Inter­
ruptions). This kind of professing in­
nocence, I do not know this, I do 
not know that, simply annoys me 
leally.

Dr. Jai$oorya was saying, we have 
suspicion, we are psychologically......

Dr. Jaisoorya: I said people have
suspicion.............

Dr. Katju: I am contesting that.
It is all bosh, you take it from me, 
all bunk—people saying that they 
have got suspicion. You have got 
suspicion, you are the leaders of the 
community, you talk about suspicion, 
and you want to create these impres­

sions. If all of you were to stand up 
and say, we are satisfied, this is a 
just decision, this is the just method 
that can be adopted, then, do you 
mean to say that people will rise 
against you?

Dr. Jaisoorya; You will know it if 
you show your face there.

Dr. Katju: I am prepared to fco ta 
Andhra Desh, and be torn to pieceŝ  
if you want to take me there. I will 
say so in public meetings there.

The point is that sometimes, people 
who are leaders of the community or 
Members of the Legislature, want to 
press a point, and not having the 
courage to say. we want it to be done, 
they try to bring m the poor people 
here and say that they want it, we 
are very reasonable, we would have 
listened to Mr. Deshmukh, he is per­
fectly justifled, but what nre we to 
do, We have to go back to East Goda­
vari, West Godavari etc., and the 
people will say so.

Dr. Rama Rao (Kakinada): We
want an expert commission, not only 
the people.

Dr. Kaiju: Tl;at is perfectly fair.
I would suggest to you that you are 
well-read, well-informed, and so Let 
us have some facts and figures.

Shri B. S. Murthy: Please supply
us.

Dr. Katju: All the book':; ê c. are
there. You do not go into the Lib­
rary, you do not look into the bud­
gets, you do not look into the other 
papers. You hold a study circle with 
Dr. Lanka Sundaram at the head o f 
it.

Shri B. S. Murthy: Are you joining  ̂
it?

Dr. Katju: I think Dr. Lanka Sun- 
ĉ aram was the editor of the Eastern 
Eronomisi or something like that.

The Minister of Commen e and In­
dustry (Shri T. T. Krlshnamachari).̂
No, he does not own it.
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Dr. Katju: Then probably it is
vsomething else. I am prepared to be 
his pupil, but I will not be able to 
Imbibe all the learning that I would 
•get from him.

Dr. Lanka Sundarain: 1 am too old
to teach you.

Dr. Katjtt: You are not old, you
are only putting on airs, for the pre­
sent. (Interruptions) .

I do not want to prolong this any 
further. I may assure the House, and 
if necessary the people living in 
Andhra Desh can decide this, and I 
say this with as great an earnestness 
as I can command, that this arrange­
ment that we have made is just, what- 
^ever my hon. friends from Andhra 
may say here—I am not attributing 
any motives at "all—for they have to 
say something here in their speeches 
in Parliament. Whatever may be 
said, you will come to the conclusion 
that it is desirable, as from the ap­
pointed day, that the hatchet should 
be buried. I would repeat it once 
again, for I tell you, I am ^n innocent 
man. For the last eight or nine d£ys. 
I have spent almost speechless nights, 
not only speechless but even sleepless 
nights, hearing the speeches, thinking 
of two hundred years* old associa­
tions, worshipping in the same tem­
ple, having the same sacred books, 
loving each other. marrying each 
other etc.—I suppose there are lots 
of common families. There are lots 
of Tamilians who have made Andhra 
Desh their home, and a number of 
Andhras, whom I know, have made 
ICanyakumari, Madura and other 
places their home, and they would 
not leave it. So, if there is this ebul­
lition of hatred, violence, suspicion 
etc., what is it based upon? v/nat is 
there to divide, as the Finance Minis­
ter has said?

Dr. Rama Rao: Liabilities.

Dr. Katju: Are you going to divide 
zeros? What are the liabilities? You 
^ome to the Finance Minister, or you 
present us a note on these things. I 
•suggest to you to do that.

Dr. Rama Rao: My amendment
is there.

Dr. Katju: My hon. fri»nd Dr.
Lan^a Sundaram says he does not 
know anything. Supposing you do 
not know anything, I suggest, oa the 
2nd of October, you appoint a special 
officer in your Andhra State, yo j will 
get all the papers, all the volumes, 
all the books, and all the previous 
literature relating to Andhra. Let 
him discover ‘all the frau'ls and inac­
curacies that have been perpetrated, 
and let him submit a report to the 
Andhra Ministry, to be given to the 
President. Or, if 3rou feel that you 
have been hard-hit and badly dealt 
with, come to the Finance Minister, 
and the Government of India, and you 
will get a good deal, because a ciirec- 
tive principle in the Constitution says 
that the poorest tract in the f'ountry 
should get the largest attention on the 
part of the Finance Minister.

My hon. friend Dr. Lanka Sunda­
ram referred to the Godavai'i scheme. 
Tt so happened that Mr. S. V. Uama- 
murthy who was then the Chief 
Secretary to the Madras Coverniment 
had become a very dear porsanU 
friend of mine, berauy?? h;' and I 
worked together in the United States, 
in a non-ofRcial delegation to the 
FAO—that was seven years ago. He 
used to discuss with me ail these de­
tails about the Godavari. He said it 
has got to be vetted by the engineers, 
because you have got to go about 245 
feet deep. It is a question of engi­
neering possibilities: it has nothing to 
do so much with money. That was 
seven years ago. He said the project 
was estimated to cost about 110 
crores of rupees. Now, I understand 
it has gone up to 240 crores of rupees 
—the Godavari project.

Shrl B. S. Murthy: Rs. ICO crores.

Dr. Katju: It is a very very uncer­
tain proposition. I may be wrong 
about the exact figures.

Shri B. S. Murthy: Vfhat about
the Savage Committee’s Heport?



rs^7 Andhra StaU Bill 26 AUGUST 1953 Andhra State Bill 1598

Dr. Katju: Let us talk about it in 
the Lobby. I am only scatinj? as to 
wEat the estimates ai>e and what the 
possibilities a»e. You atscuss them 
with the Planning Commission. They 
are all dying to heip you but for
division of zeros. That is nil I have
to say.

Mr. Deputy-Speaiker: I will put
the amendments to the vote of the
House and then the clause. What 
are the amendments that I need put 
to the House?

Dr. Lanka Sandaram:
amendment to be put.

I want my

Mr. Depttty-Speaker: Very well.

Dr. Lanka Sundaram: May I make 
a submission, Sir? I think the 
amendment of Shri Nanadas is ger­
mane to this. If there is no proce­
dural difficulty, they can be put to­
gether. His amendment only makes 
explicit what exactly mine is.

Mr. Deputy-Speakcr: Bc»th of them 
together? ,

Dr. Lanka Sundaraoi; Yes. These 
amendments are based upon two re­
solutions passed by the Madras As­
sembly. I think they are complemen­
tary to each other; I do not think

there is any difficulty in clubbing 
them together.

Skri Venkataraman (Tanjore): 1
submit that these two ahiendments 
cannot be put together. I hey go con­
trary to each other, '^hereas the 
amendment of Dr. Lanka Sundaram 
says that it shall be divided on the 
basis of the recommendations of n 
n ^ ra l  commission, the other amend­
ment says that it shall be divided on 
the basis of population, Therefore, I 
submit these two amendments cannot 
be put together.

Mr. Deputy-Speaker: AU right.

The question is:
In pages 14 and 15, for clause 47 

substitute:

“47. Apportionment of assets 
and liabilities.—The assets and 
liabilities of the Stata of Madras 
as dealt with in tlie Seventh 
Schedule, as also jurreat revenues 
and expenditure, shall be ifi '̂ided 
between the States affected by 
this Act by an order of the Presi­
dent of India, on the recommenda­
tion of a neutral commission of 

êxperts, presided over by a Judge 
of the Supreme Court."

The House divided: Ayes, 54.
Noes. 246.

DlvlstonNo. 1 ]

Aiit Singh, Shri 
Am)td All. Shri 
B iu,Shrl K. K. 
Bhtwani Singh, Shri 
Biren Dutt, Shri 
BuchhlkotaiAh. Shri 
Chatteriei, Shri Tuthar 
ChatMrJeA, Shri K« 0« 
Chandhurl, Shri T. K . 
Chowdary, Shri C* R. 
Chowdhury, Shri N. B. 
Dm , Shri B. 0.
Deo, Shri R. N, S. 
Deogam, Shri 
D«thpande, Shrt V. O, 
OadillngAiiA Oowd, Shri 
GamMailudon, Shri 
Oopalan, Shri A. K.
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Jalpal Singh, Shri 
Jalioorya, Dr.
Khardekar, Shri 
Khare, Dr. N. B.
Krishna, Shri M. R. 
Maicarcne, Kumarl Annie 
More, Shri S. S. 
Mnkerjee, Shri H. V, 
Murthy, Shri B. 8, 
Naidu.ShrlN . R. 
Nooadaa, Bhrl 
Naraaidkhftm, Shr!<8. V. L. 
Nayar, Shri V. P. 
Punnooie, Shri 
Raghavacharl, Shri 
Ragharalah, Shri 
Ramaseihalah, Shri 
Rao, Dr. Rama

[ iiKjS A. M.

Rao. Sh' Oopata 
Rao, Shri K. S.
Rao, Shri P. Subba 
Rao, Shri Mohana 
Rao, Shri Rajagopala 
Bao, Shri Vlteal 
Beddi, Bhrl B. Y.
Reddl, Shri Ramachandra 
Reddy, Shri Btwara 
Richardson, Bishop 
Rlshang Keishlng. Shri 
Shakuntala, Shrlmatl 
Singh, Shri G. S.
Bonianl, Bhrl O. D. 
Subrahmanyan), Shri K. 
Sundaram, Dr. Lanka 
Tulsidas, Shri 
Waghnuire, Bhrl
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Abdutl»bh»l, K.ulla 
Abdut SittftT, Shri 
Achil SiAgh, Seth 
Achuthan, Shrl 
Agarwtl, Prof.
Agrawal, Shri H. L. 
Agrawal, Shrl M. L. 
Altgeiaiip Shri 
AUekar, Shrl 
Alva, Shrl Joachim 
Anthona, Shrl 
Azad, MauUna 
Bugdl, St r̂l Magao L«1 
kjiln'xrUhnan, Shrl 
Balatubramaniatn, Shri 
Balmiki, Shri 
Banial, Shri 
Batappa, Shri 
Bhagat Shri O. R.
Bhakta Darthan, Shri 
Bharati, Shri B. S.
Bhargava, Pandit Thakur Da* 
Bhatkar, Shri 
Bhatt, Shri C.
Bidari. Shri 
Blrbal Singh. Shrl 
Bogawat, Shri 
BooYaraghaiamy, Shri 
Borooah» Shri 
Boie, Shri P. C.
Brajeihwar Pratad» Shri 
Brohmo’ Choudhury, Shri 
Buragohain, Shri 
Chanda. Shri Anil K. 
Chandak, Shri 
Chandrasekhar, Shrimatl 
Charak, Shri
Chatterjee, Dr. Suiilranjan 
Chaturvedi, Shri 
Chaudhury, Shri R. K. 
Chavda* Shri 
Chettiar, Sbfi Nagappa 
Chettiar, Shri T . S. A. 
Chinaria, Shri 
Dabhi, Shri 
Dat, Dr. M. M.
Dat, Shri B. K.
Dat, Shri K. K.
Das, Shri Ram Dhani 
Das. Shri S. N.
Datar, Shri 
Deb. Shri S . C.
Desai. Shri K. K,
Desai. Sbri K. N.
Deshmukh, Shri C. D. 
Deahpande. Shri O. H. 
Dholakla. Shri 
Dhulekar, Shri 
Dhusly*. Shri

Doraswamy. Shri 
Dube. Shri Mulchand 
Dwivedi. Shri D.  ̂
Dwivedi. Shri M. L.' 
Elayaperumal, Shri 
Gadgil, Shri 
Gandhi, Shri M. M. 
Gandhi. Shri V. B. 
Ganpati, Ram Shri 
Garg. Shri R. P.
Ghoae, Shri S. M. 
Qhosli,Shri A.
G : ulam Qader. Shri 
Gopi Ram, Shri 

Gounder. Shri K. P. 
Gounder, Shri K. S. 
Govind Das. Seth 
Gupta, Shri Badshah 
Hari Mohan, Dr.
Hazarika, Shri J. N.
Heda. Shri 
Hembrom, Shri 
Ibrahim, Shri 
lyyunni, Shri C. R. 
Jagjivan Ram, Shri 
Jajware, Shri 
Jangde, Shri 
Jayaraman, Shri 
Jayashri, Shrimati 
Jena, Shri Niranjan 
Jha, Shri Bhagwat 
Joshi, Shrl Jethalal 
Joshi, Shri Krishnacharya 
Joshi. Shri Lila 
Joshi, Shri M. D.
Joshi, Shrimati Subhadra 
Jwala Prashad, Shri 
Kajrolkar, Shri 
Kakkan, Shri 
Kale, Shrimati A. 
Kandasamy, Shrl 
Kasliwal, Shri 
Katham, Shri 
Katju, Dr.
Keshavaiengar, ShH 
Keskar, Dr.
Khan. Shri Sadath All 
Khedkar. Shri G. B.
Khuda Baksh, Shri M. 
Kirolikar. Shri 
Kolay, Shrl 
Krishna Chand a.Shrl 
Krishnamacharl |Shri T . T. 
Krishnappa. Shri M. V. 
Kureel, Shri B. N.
Kureel. Shri P. L.
Lai, Shri R. S.
I^Uanii. Shrl 
Laskar. Prof.

Lingam. Shri N. M. 
Madiah Gowda. Shri 
Mahtab, Shri 
Majhi, Shri R. C. 
Malaviya, Shri K. D. 
f/ialvia. Shri B. N. 
Malviya. Pandit C. N. 
Mandal. Dr. P.
Mathew. Prof.
Mathuram. Dr.
Mehta. Shri Balwant Sinha 
Mehta. Shri B. G. 
Minimata. Shrimati 
Mishra. Shri Bibhuti 
Mishra, Shri L. N.
Mishra, Shri Lokenath 
Mishra, Shri M. P.
Misra, Pandit Lingaraj 
Misra, Shri B. N.
Misra, Shri R. D. 
Mohiuddin. Bhri 
More, Shri K L.
Mudaliar, Shri C. R. 
Mukne, Shrl Y. M. 
Muniswamy, Shri 
Murli Manohar, Shri 
Musanr, Giani G. S.
Hair, Shri C. K. 
Narasimhan, Shri C. R. 
Kaskar. Shri P. S. 
Katawadkar. Shri 
Nathwani, Shri N. P. 
Nehru, Shri Jawaharlal 
Nehru, Shrimati l^ma 
Nesamony, Shri 
Pant, S(iri D. D.
Paragi Lai, Ch.
Parekh, Dr. J. N.
Parikh, Shri S. G.
Parmar, Shri R. B.
Pataska - 
Patel, Shri B. K.
Patel, Shri Rajeshwar 
Patel, Shrimati Maniben 
Patil, Shri Shankargauda 
Pawar, Shri V. P. 
Prabhakar, Shri N.' 
Rachiah, Shri N.
Radha Raman, Shri 
Raghubir Sahai, IShri 
Raghubir Sirigh, Ch. 
Raghunath Singh, Shri 
R mDass, Shri 

Ram Saran, Prof.
Ram Subhag Singh, Dr. 
Ranunand Shastri. Swami. 
Ramanaada Tirtha, Swami 
Ramaswami, Shri M. D. 
Ramaswamy,' Shri S. V.
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Rum , Shri
Rao, Diwin Righavendra 
Raut. Shri Bhola 
Reddy, Shri Janardhan 
Reddy, Shri Viswanatha 
Roy, Shri B. N.
RupNarain, Shri 
Sahu, Shri Bhagbat 
Sahu. Shri Ramevhwar 
Saiga], Sardar A. S.
Saksena, Shri Mohanlal 
SamaDta, Shri S. C.
Sanganna* Shri 
Sarmah, Shri 
Satith Chandra, Shri 
Satyawadi, Dr.
Sen. Shri P. O.
Sea, Shrimati Suiham 
Sewal, Shri A. R.
Shah, Shri C. C.
Shah, Shrimati Kamlendu Matl 
Sharma, Pandit K. C.

Sharma, Shri K. R.

Sharma, Shri R. C.
Shaitri, Shri Algu Ral 
Shivananjappa, Shri 
Siddananlappa, Shri 
Singh, Shri D. N.

Singh, Shri Babunath 
Singh, Shri H. P.
Singh, Shri L. J.
Singh, Shri T. N.
Sinha, Dr. S. N.
Sinha, Shri A. P.
Sinha, Shri Anirudha 
Sinha, Shri B. P. <
Sinha, Shri G. P.
Sinha, Shri Jhulan 
Sinha. Shri K. P.
Sinha, Shri N. P.
Sinha, Shri S.
Sinha, Shri Satya Karayan 
Sinha, Shri Satyendra Narayan 
Snatak, Shri 
Somana, Shri N.
Subrahmanyam, Shri T.

The motion was negatived.

Swaminadhan, Shrimati Ammu 
Swamy, Shri K. R. M.
Syed Mahmud, Dr.
Tandon, Shri 
Tawari, Sardar R. B. S. 
'Hiimmaiah, Shri 
Thomas, Shri A. M.
Tiwari, Pandit B. L.
Tiwari, Shri R. S.
Tiwary, Pandit D. N.
Tripathi, Shri V. D.
Uikey, Shri
Upadhyay, Pandit Muniihwar Datt 
Upadhyay, Shri Shiva Dayal. 
Upadhyay, Shri S. D. 
Valthya,Shri M. B.
Varma, Shri B. B.
Varma, Shri B. R.
Veerapwamy, Shri 
Venkataraman, Shri 
Vidyalankar, Shri A. K. 
Wodeyar, Shri 
Zaidi, Col.

Mr. Deputy-Speaker: Now, I will
take up the other amendments. 
Amendment of Shri Raghuramaiah Is 
barred; it also relates to the same 
commission. Shri Eswara Reddi’s 
amendment is also barred. Then, there 
is amendment of Shri Nanadas.

The question is:

In page 14, lines 43 and 44, for “in 
accordance with the provisions con­
tained in the Seventh Schedule” subs­
titute “in proportion to the popula­
tion of Madras and Andhra States and 
the territory transferred to Mysore 
State”.

The motion was negatived.

Mr. Deputy-Speaker: The amend­
ment standing in the name of Shri 
Raghavachari is also barred. So, no 
amendment is carried.

The question is:

“That clause 47 stand part of
the Bill.”

The motion was adopted.

ClauBp 47 was added to the Bill

Clause 48.r-*(Contracts)

Shri Venkatanunan: My object in
giving notice of an amendment to this 
clause is to seek a clarification from 
the hon. Home Minister in respect of 
certain contracts entered into by the 
composite State of Madras, partly for 
the benefit of Andhra and partly for 
the benefit of some other State, not 
being in the residuary State, for in­
stance Orissa. The Machkund project, 
as you are aware, contains a number 
of contracts entered into between the 
Madras State and the Orissa State 
and the power in Machkund project 
is going to be divided on the basis of 
30 per cent, for Orissa and 70 per 
cent, to the newly constituted Andhra 
State. The clause as it stands is liable 
to an interpretation that if the pro­
ject for which the contract was entered 
into is only exclusively for the benefit 
of Andhra, then only will it become 
a contract of the Andhra State. In 
the original Bill as it was brought 
before the Madras legislature, the 
clause read as follows:

“Any contract made in the 
exercise of the executive power of 
the State of Madras before the 
appointed day shall, if the con­
tract Is for the purposes which as
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[Shri Venkataraman]
from that date are exclusively for 
the benefit of the Andhra...... ”

It might be interpreted that the con­
tract in respect of the Machkund pro­
ject is not exclusively for the purpose 
of Andhra: it is for the purpose partly 
of Andhra and partly of Orissa. There­
fore, it does not become a contract of 
the Andhra State, but remains as if 
it were a contract entered into by the 
residuary State of Madras. 1 know 
that any explanation given by the 
Home Minister in the House would 
not be available for interpretation of 
this clause in a court. But since we 
are providing under clause 51 for 
adjustment of assets and liabilities in 
respect of clauses 47. 48, 49 and 50, 
any interpretation that may be given 
by the Home Minister in this House 
will serve as a very valuable guide 
to the President to make orders, if 
any, on this matter. I seek a clarifica­
tion from the hon. Home Minister on 
this point: that the Machkund project 
contracts and such other contracts 
entered into by the composite State of 
Madras and any other State outside 
for the purposes either of the Andhra 
State or for the purposes of Mysore 
and Andhra will not be deemed to be 
or construed to be a contract of the 
Madras State.
11 A.M.

Dr. lUIJa: I am unable to accept
this amendment.

Shri VenkataEftmaii: I only said I 
want a clarification.

I>r. KaUu: The clariflcation is this. 
If any such difflcuUy ariees, to which 
my hon. friend referred, it sftiall be 
dealt with by the President: that is 
all.

Dr. Lanka Sundaram: We could not 
follow the hon. Home Minister.

Dr. Katja: I understood my hon.
friend’s difficulty to be this. As the 
clause stands it says that the Andhra 
State shall be responsible for con­
tracts entered into for projects in the 
area which is now Andhra State; or 
if it Is also in the area which has now 
gone to the Mysore State then the

liability will be Andhra State’s. He 
feels that there may be some con­
tracts in the northern area which has 
fallen into the Orissa State, ^e asks 
who shall be responsible for that. My 
answer is, that is precisely the type of 
case which the President will deal 
with when the difficulty arises. So far 
as we know there is no sudi diffi­
culty.

Shri Venkataraman: I know the
President will deal with it. We want 
to know what is the intention of 
Government in bringing clause 48. Is 
it the intention that such contracts 
entered into by the composite State 
of Madras in respect of matters con­
nected with the Andhra State and 
some other State should be deemed to 
be contracts of the residuary State of 
Madras?

Mr. Deputy-Speaker: That is too
far-fetched. Exclusively in this con­
text means as opposed to Mysore.

Sbri Basappa (Tumkur): I beg to 
move:

In page 15, after line 39, insert:
“ (4) If any State neglects, 

omits or declines to enforce the 
performance of any such contract, 
any other State whose purpose is 
also partly a purpose of such con­
tract shall in its own right be 
entitled to enforce the same and to 
take and institute all necessary 
legal or other proceedings in its 
own name for such enforcement.’* 
The object of my amendment is to 

safeguard the interest of Mysore in 
this connection. Supposing the Madras 
Government has entered into a con­
tract with some firms for the supply 
of certain articles. If it is exclusively 
for the purpose of Andhra State then 
such contracts will go to Andhra; if 
it is exclusively for Mysore such con­
tracts will go to Mysore. But if it is 
partly for the benefit of Andhra State 
and partly for the benefit of the trans­
ferred territory then no provision is 
made for the transferred territory to 
enforce that contract. Therefore, I 
suggest that any other State whose 
interest is involved in it must be able 
to enforce that contract. Otherwise, it
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will be put to disadvantage. If for any 
reason, the two States do not enforce 
the contract and if a third State like 
Mysore, which is interested in it, 
wants to enforce it, it will be unable 
to enforce that contract That is the 
object that I have in view.

Stari Dhiilekar (Jhansi Distt.— 
South): It is a common law.

Dr. Katju: I am unable to accept it 
on the same grounds because it ir> 
totally unnecessary. Because if tkMsre 
is a contract to which one party is a 
party, we can enforce that contract. 
My hon. friend, thinks that supposing 
there is a joint contract and there is 
difficulty as between Andhra and My­
sore on the one side and somebody else 
on the other and Andhra does not want 
to enforce, of course, Mysore can go 
forward under the ordinary law of 
the land. I am unable to insert any 
meticulous clauses.

Sbri Basappa: It reads.

Mr. Deputy-Speaker: The hon.
Member has already read it. If it is 
jointly for the purpose of the Andhra 
State and also for the transferred 
territory, then it can Jbe enforced by 
either party. But here the contract is 
exclusively for the benefit of the 
Andhra State. The amendment is not 
accepted by the hon. Minister. I 
believe the hon. Member does not 
press it

Shri Basappa: No, Sir.

Btr. Depntir-SiHifilKev: The question
is;

*'That clause 48 stand part of 
the Bill."

The motion was adopted.

Clause 48 was added to the Bill.

Clauses 49 and 50 were added to 
the Bill

Clause 51,—(Power of President etc.)

Amendment made: In page 16, line 
30, after ‘‘opinion** insert “on a refer­
ence made, withla 9 p«riQ<jl of three

years from the appointed day, by any 
State concerned.**

— [Shri Datar]

Mr. Deputy-Speaker: The question
is:

‘That clause 51, as amended. 
sUnd part of the BiU.*’

The motion was adf^ted.

Clause 51, as amended, was added to 
th^ Bill.

Clause 52 was added to the Bill.

New Clause 52A 
Dr. Rama Bmk I beg to move:
In page 16, alter line 43, insert:

“52A. A sum of rupees ten 
crores shall be contributed to the 
Andhra State by the Government 
of India towards the construction 
and development of the Capital of 
Andhra.**

This point has been referred to in 
the Wanchoo Report. I have moved 
this amendment in view of the liberal 
advice given by our hon. Home Minis­
ter and others to come to the Centre 
for grants. Just a few minutes ago he 
was saying the same thing. I am sure 
the Government will accept it without 
any hesitation.

Sbri Ranadas (Ongole—^Reserved— 
Sch. Castes): It is a well-known fact 
that we have not got even a single 
developed town in Andhra. Even 
during bis tour Justice Wanchoo wa9 
kind enough to report saying—

“The location of the capital of 
the new State bristles with difRcul- 
ties. The problem may be looked 
at from two points of view namely, 
the location of the temporary capi­
tal of the new State and the 
permanent location of the capital.
I toured the Andhra Desa in con­
nection with the location of its 
capital, both temporary and per­
manent. There is no one place 
where the temporary capital can 
be shifted at once.**
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[Shri Nanadas]
This is the state of affairs in our 

Andhra.

Shri T. T. Krishnamachari: On a
point of order, Sir. May I ask the 
Chair for a ruling? If the amendment 
seeks to divert ten crores of rupees 
from the Consolidated Fund of India 
for any purpose it becomes a Money 
Bill and, therefore, should have the 
approval of the President.

Mr. Deputy-Speaker: 1 think there
is a provision for the grant of rupees 
two and odd crores somewhere.

Shri T. T. Krishnamachari: Not from 
the Consolidated Fund. It is a ques­
tion of adjustment between the 
finances of the residuary State and 
Andhra. If rupees ten crores are paid 
by the Centre it would be a charge on 
the Consolidated Fund and the House 
will be more or less voting on a Bill 
of an important nature which cannot 
be done without the proper procedure 
that has to be followed in the case of 
a Money Bill being followed in this 
case also.

Mr. Deputy-Speaker: I am sorry, I 
cannot allow this amendment. It re­
quires the President’s sanction. Evi.- 
dently, the object of the Mover is to 
get an assurance from the hon. Fin­
ance Minister in regard to the help.

The Minister of Finance (Shri €. D. 
Deidimukli): I am not prepared to
give any such assurance. Indeed, I 
think, it is to prevent discussion on 
such matters without proper authority 
that the provision in the Constitution 
has been made. Therefore, definitely 
it would be wrong to ask me to give 
any such assurance.

An Hon. Member: He should con­
sider the demand with sympathy.

Mr. Deputy-Speaker: The hon.
Minister has already said that what­
ever difficuUies arise in the Andhra 
State regarding finances he w!JI 
replenish.

Shri C. D. Deshmukh: I have agreed 
to consider with sjnmpathy any needs

that may arise in leading to the for- 
miation of Andhra State. That is a sort 
of paraphrase of what I have said. I 
cannot add to it; I do not wish to take 
away from it.

Mr. Deputy-Speaker: They want the 
hon. Minister not to forget that Kind 
of assurance. The new clause will not 
be allowed to be moved. We shall now 
take up the Seventh Schedule.

Shri Gopala Rao: I beg to move:
(J> In page 34, after line 39, insert:

(i) ‘*(1) The assets and liabili­
ties among the Andhra State, the 
Residuary State and the transfer­
red territory shall be distributed in 
proportion to the population.**

(ii) Renumber the other para­
graphs accordingly.
(2> In piige 34, after line 42, insert:

“Provided that 36 per cent, of 
the goods or their value to the 
extent feasible of all articles, 
stores and other goods contained 
in all the buildings serving the 
common needs of the combined 
State before the appointed date, 
shall be delivered to the Andhra 
State or credited to assets.”
Shri Basappa: I beg to move:

(1) In page 35, lines 8 and 9, for 
“ and Andhra** substitute ‘*Andhra and 
Mysore**.

(2) In page 35,
(i) line 21, after “ In this paragraph** 

insert ‘‘ (i)” ; and
(ii) after line 21, insert:

"(ii) ‘cash balances* includes 
investments into cash of bills, 
Government securities, fixed de- 
Dosits and other earmarked invest­
ments.’*
Shri Baghuramaiah (Tenali): I beg 

to move:
In page 35, for lines 2̂  to 32, sub­

stitute :
**3. Any unissued stores of any 

class shall be divided between the
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Slates of Madras. Andhra and 
Mysore in the proportion of

62-2/3 : 36 : 1-1/3.”
The Deputy Minister of Home 

Affain (Shrl Datar): I beg to move:
In page 35, line 31, for ‘‘power 

houses” substitute “electrical under- 
takings’̂

Shri Raghuramaiah: I beg to move: 
In page 35, lines 38 to 40, for ‘ ‘on the 

basis of the book value of the machi­
nery less deoreciation where such 
depreciation is adjusted in the accounts 
of the Press” substitute “on the basis 
of its market value on the date of the 
adjustment”

Sbri Gopala Rao: I beg to move:
In page 36, line 5, add at the end 

“Any amount thus recovered shall be 
divided among the States of Madras, 
Andhra and Mysore in the proportion 
of 62-2/3 : 36 : 1-1/3” .

Shrl Raghuramaiab: I beg to move:
Ir page 36, after line 5, add:

“Provided that any sum recover­
ed in respect o^ any such loan or 
advance shall be divided between 
the States of Madras, Andhra and 
Mysore in the proportion of 62­
2/3 : 36 : 1-1/3” .
Shri Venkataraman: I beg to move:
(I) In page 36, for lines 21 to 24, 

substitute:
“ (1) The balance of the States’ 

share of the taxes on income and 
of the Union duties of Excise pay­
able to the State of Madras in res­
pect of the financial year 1953-54 
shall be shared as follows: 

eighty per cent, of the States* 
share of the taxes on income and 
the whole of the Union duties of 
excise shall be shared by the 
States of Madras. Andhra and 
Mysore in the proportion of 
62.2/3 : 36 : 1-1/3: and

twenty per cent, of the States’ 
■hare of the taxes on income ^all 
be shared on the basis of collec­
tion of taxes on income in the 
areas comprised in the State of 
Madras, the State q( an^

the transferred territory (in 
accordance with the allocations . 
made by the Finance Commis­
sion)” .
(2) In page 36, for lines 31 to 36. 

substitute:
“ (2) The States’ share of the 

taxes on income and of the Union 
duties of excise payable to the 
State of Madras as constituted iim- 
mediately before the appointed day 
in respect of each of the financial 
years commencing on or after the 
first day of April, 1954 shall until 
other provision is made by law, 
be shared as follows:

eighty per cent, of the States’ 
share of the taxes on income and 
the whole of the Union duties of 
excise shall be shared by the 
States of Madras, Andhra and 
Mysore in the proportion of 
62-2/3 : 36 : 1-1/3; and

twenty per cent, of the States’ 
share of the taxes on income shall 
be shared on the basis of collec­
tion of the taxes on income in the 
areas comprised in the State of 
Madras, the State of Andhra and 
the transferred territory (in 
accordance with the allocations 
made by the Finance Commis­
sion V’.
(3) la page 36, for lines 37 to 40, 

substifttte*?

**8. The sums at the credit of 
the Central Road Fund due to the 
State of Madras immediately 
before the appointed day shall be 
allocated between the States of 
Madras, Andhra and Mysore on 
the basis of consumption of taxed 
motor spirit in the year 1952 (in 
accordance with the Resolution on 
the Central Road Fund as amend­
ed by Parliament on the 14th 
Anril, 1950).”
Shrl Raghuramaiah: I beg to move;

In page 36, lines 39 and 40, for “ in 
the proportion of 62-2/3 : 36 : 1-1/3” 
substitute “in such* proportion as may 
be fixed by the President In propor­
tion to the area covered by the res­
pective States”. * *
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8hri Datar: 1 beg to move:
(1) In page 37, line 21, after “ol the 

debt” add:

“For the purpose of determin­
ing the said shares, the debt shall 
be deemed to be apportioned be­
tween the States of Madras, 
Andhra and Mysore as if it were 
a debt referred to in sub-para­
graph (2) of this paragraph, and 
the shares of the States of Andhra 
and Mysore shall be determined 
accordingly:

Provided that the liability for 
any public loan or portion thereof 
referred to in sub-paragraph (1) 
of paragraph 2, shall, for the pur­
poses of this sub-paragraph, be 
deemed to be apportioned between 
the States of Andhra and Madras 
in the same proportion as may be 
fixed under sub^paragraph (1) of 
paragraph 2 in regard to the allo­
cation of the proceeds of such 
loans or portion thereof.”

(2) In page 37, lines 25 and 26, omit 
“The public debt referred to in sub­
paragraph (1) of this paragraph and’*.

Shrl Gapala Bao: I beg to move:

In page 37, lines 30 to 34, for “ to 
the total expenditure on all capital 
works and other capital outlays incur­
red in the territories of the States of 
Madras and Andhra and iha trans­
ferred territory up to tlie commence­
ment of the appo&ntod <iay ioclMding 
the items dealt with in pai^agvaph 9 
of this Schedule** suUtitute “of 62.2/3: 
36 : 1-1/3 respectively” .

Shri K. Subrahmanyam (Viziana- 
garam): I beg to move:

In page 37, line 38, after “Andhra” 
insert *'at Kurnool” .

Sliri Datar: I beg to move:

In pages 37 and 38, O'wnt lines 41 
to 44 and lines 1 and 2 respectively.

Shri Raglraramaiah: I beg to move:

In page 38, omit linc^ 7 to 12.

Shri Ea^bt^vachari (Penukonda): I
beg to move:

In page 38, line 7 for “pubUc debt 
on account of the” Bubstitute “ the 
entire” .

Shri Nanadaa: I beg to move:
In page 37, after line 40 imert:

“Provided that the capital of 
Andhra State shall be the place to 
be decided and named by a simple 
majority vote of the legislators 
frorti the territories mentioned in 
sub-section (1) of section 3 in a 
conference to be convened by the 
Special Officer for the Andhra 
State at an early date but before 
the appointed day.”
Dr. Rama Rao: I beg to move:
In page 38, line 7, after “public debt” 

insert:
“and money spent from the 

revenue” .
Shri Venkataraman: I beg to move
(1) In page 38, omit lines 18 to 23.
(2) In page 38. line 22. for “230:4

lakhs*’ substitute “ 100 lakhs’ .
Dr. Rama Rao: I beg to move:
In page 38, line 22, for “230-4 lakhs** 

substitute “ 400 lakhs*',
Shri Gopala Rao: I beg to move:
In page 3D, omit lines 7 to 21.
Shri Datar: I beg to move:
(1) In page 39, line 17, omit “or, as

the case may be
(2) In page 39, omit lines 19 to 21.
(3) In page 39, after line 38, add:

^^Explanation.—Any folerence in 
this paragraph to pensions shall 
be construed as including a refer­
ence to the coQunuted value of 
such pensions.**

Shri Raghuramaiah; I beg to move: 
In page 39, after line 88, insefi:

“17A. Noitwithstandiiig anything 
rontaiiMd in the above provisiims
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the amount of expenditure incur­
red on the Tungabhadra Project, 
whether from borrowings or other­
wise. shall on the completion of 
the project be reallocated between 
the States of Andhra and Mysore 
on such basis as may be agreed 
upon between the States concernr 
ed or if no agreement is entered 
into within two years from the 

, appointed day, as may be fixed 
by order of the President/*
Mr. Deputy-Speaker: So the Seventh 

Schedule and all the amendments so 
far moved will now be discussed by 
the House.

An Hon. Member: What is the time 
for it?

Mr. Depnty-Speaker: The time is
one hour—11-30 to 12-30. From 12-30 
to 1-15 will be third reading.

Shri Nansdas: The question of a
temporary capital has been a burning 
problem in Andhra and it has been a 
pawn in the hands of the political 
leaders to gain their ends. It is a well- 
known fact that Vijayawada is natural 
capital for the Andhra State. The 
people of Andhra wanted to have the 
capital at a centrally located place, I 
need not tell this House that Vijaya­
wada is by all means the centrally 
located place and convenient to all the 
people including those residing in the 
far corners of the State and nobody 
can Question its suitability. But in 
between, the question of Sri Bagh Pact 
came in and the politicians wanted tn 
take advantage of it and they decided 
that Kurnool should be the temporary 
capital. Since it is an informal body 
they decided Kurnool as the temporary 
capital. It is not proper for this House 
to sanction this capital and provide 
for funds as ultimately the future 
Andhra State is made responsible to 
pay all the money that has been in­
curred on the construction of the tem­
porary caoltal. Now at Kurnool we are 
wasting Rs. 85 lakhs on pitching up 
tents and constructing some pipeline 
for water supply and all these things. 
It is not going to be a permanent 
raoHal. It is only a temporary capital. 
I shall read from the hon. Home

Minister's speech. He said; “The only 
way in which the Central Government 
might come into the picture is if they 
ask us for assistance for building a 
new capital and if we And that they 
are reall./ vacillating about it. then the 
Union Government may say we do not 
really know what is in your mind. 
Sometimes you say ‘A* and sometimes 
you say 'B' and so on and so forth. 
You help yourselves. It has nothing to 
do with us*\ He also further said that 
if the Andhra legislators wanted they 
could change this decision after the 
1st of October. The question of 
Kurnool is in a nebulous condition. We 
do not know what for this money is 
being wasted on such an uncertain 
thing. And the unsuitability of Kurnool 
was categorically stated by Mr. Justice 
Wanc?hoo in his report at page 7. He 
says:

*‘Kurnool is at one end of the 
new State and though It is on the 
Tungabhadra River, it is very 
awkwardly situated— t̂he distance 
being roughly 600 miles from Ichha- 
puram.”

The Government of India asked the 
Madras Government to submit a re­
port regarding the suitability of 
Kurnool. One Mr. Lobo Prabhu, Secre­
tary to Madras Government, submit  ̂
ted his report. In his report he says— 
I am quoting from The Hindû  July 
12th, page 5. In reply to a question in 
Madras Legislative Assembly the Chief 
Minister placed a note on the Table 
of the House and an extract from that 
note I am reading*

“In the introductory oart of his 
report Mr. Lobo Prabhu has drawn 
attention to a number of draw­
backs of Kurnool town. There 
has been practically no building 
activity in the town during the last 
twenty years and the best and 
biggest houses were built before 
the turn of the century. The town 
is of very old pattern, of small and 
congested houses on streets which 
are narrow and wandering. The 
town has now a population of over 
60.000 and there are only 12,920 
houses, some of which are thatched
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huts and many other buildings of 
a very old t3̂ e not all in good re­
pair. There is no drainage system 
at all and there is only one road 
with a dustless surface. The water 
supply was originally designed in 
1897 for a population of 20,000 and 
there has been no augmentation of 
supply since then. The electric 
supply system was considered even 
before the town was chosen as the 
temporary Andhra capital to re­
quire extensive improvements. 
The town is not centrally situated 
in the Andhra area and is served 
by inadequate railway facilities 
with two intermediate junctions 
linking it to the broad gauge sys­
tem.”

This is the picture of the would-be 
temporary capital of Andhra. I really 
wonder why the Central Government 
appear to be sleeping over this sub­
ject. In the statement of the Prime 
Minister, dated the 25th March, he 
categorically stated in his statement at 
para. 11:

**It should be clearly under^ 
stood that any proposals involving 
financial assistance from the Cen­
tral Government would require the 
approval of the Central Govern­
ment and would depend upon the 
capacity of the Central Govern­
ment to render help. Therefore 
any decision about the capital or 
any other matter involving finan­
cial assistance would require the 
approval of the Central Govern­
ment.”

In so far as the financial assistance 
is concerned, It is clear from this state­
ment that any decision regarding the 
temporary capital must get the appro­
val of the Central Government. We are 
here to look after the interests of the 
vast masses of the people in this 
country. I really wonder why the hon. 
Prime Minister has allowed this state 
of affairs to go on. And he says, when 
Andhra Members approach him that it 
is left to the Andhra Legislative 
Assembly. He further says: “ If you
want you can temporary

capital after the 1st of October’\ 
knowing full well that that is an un­
certain thing,—that temporary capital 
will not be there even for six months, 
v/hy ^ould the Central Government 
Have allowed it and also granted loans 
to the tune of Rs. 40 lakhs? It is 
stated that even to have accommoda­
tion for only the Secretariat, Assem­
bly and P.W.D. buildings it requires 
nearly Rs. 85 lakhs and all the other 
offices are to remain in Madras. Even 
for this temporary arrangement, why 
should we spend Rs. 85 lakhs? The 
sanction of the people is not behind 
this and the people in Andhra are 
agitating very much and if you go to 
any place—whether you go to Eastern 
Ghats—and if you ask the people 
which should be your capital, the only 
response wuuld be ‘Vijayawada’. (An 
Hon. Member: No, no.) If you go to 
Tirupati and ask what should be your 
capital, the temple bells will cry out 
'Vijayawada*. If you go to Vizagar 
patam agency tracts, they would also 
say ‘Vijayawada*. Even the waves of 
the Bay of Bengal will roar ‘Vijaya­
wada*. This is the feeling and every 
Member in this House and even the 
Cabinet knows the truth. Why should 
they support this Kumool business? 
Is it just to satisfy some of the politi­
cal leaders? Is it just to please one or 
two individuals that the Andhra 
Members have made the selection of 
Kurnool?

Dr. Gangadhara Siva (Chittoor— 
Reserved—Sch. Castes): Sir, I raise a 
point of order. So far as this question 
is concerned, this has been solely left 
to the members of the Andhra Legis­
lature and as such I do not think that 
the hon. Member is competent to speak 
on this question.

Shrt Nanadas; In this way, the 
Andhra public has been asking for 
Vijayawada-Guntur. In the meantime 
it was decided by an informal con­
ference of Andhra legislators that 
Kumool should be the temporary 
capital, but it was categorically nega­
tived by the legal Legislature, that is, 
the Madras Assembly, and the Andhra 
legislators voted for Vijayawada, the
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votes being 62 for Vijayawada and 58 
for Kurnool.

An Hon. Member: It is wrong.
[Pandit Tir/KUR Das Bhargava in the

Chair]

Shrl Nanadas: That means, the first 
decision was defeated and if we want 
to pay any attention to democratic 
pi înciples, the decision—the second 
decision—must be recognized, and the 
aspiration of the Andhra people to 
have Vijayawada as their capital 
should be fulfilled. For example, I be­
long to Nellore. If I want to go to 
Vijayawada, I can reach there within 
six hours, but if I want to go to 
Kurnool, it will take me three days. 
We Should not expect the poverty- 
stricken people of Andhra to spend 
money in this way for travelling ex­
penses. We do not even get a square 
meal in Kurnool. That is the fate. It 
is a famine-stricken place. I will even 
go to the extent of saying that we can­
not get even leaves to eat. Even to 
get Viftihalu leaves is a difficult thing 
there.

So, in the interests of the country, 
in the interests of the Andhra people, 
we should not be a party to this kind 
of decision, and 1 ask this House not 
to support this part giving sanction to 
spend Rs. 85 lakhs on the temporary 
capital and I ask this Government to 
get a clear-cut decision, to get the 
wishes of the people of Andhra in this 
matter. They must call a conference 
of the Andhra legislators before the 
ippointed day, and when once it is 
settled it is better to spend the money 
and to have our inauguration function 
at Vijayawada.-Guntur. Therefore, I 
suggest to the Government that Vijaya- 
wada-Guntur should be the capital of 
Andhra, and the Central Government, 
while approving the decision of the 
Andhra legislators, must use their 
own discretion and suggest a better 
place in the interests of the country, 
in the interests of the Andhras as a 
whole.

Mr. Chalman: The time is very
‘̂ ort. I would, therefore, request hon. 
Members to be

Dr, Lanka Sundaram: I deplore 
sincerely the necessity for my hon. 
friend who moved the amendment to 
go into questions which are not ger­
mane exactly to the terms of his own 
amendment. The amendment is a very 
simple, straightforward one. It seeks 
to suggest to the Government for 
agreement to and incorporation in this 
Bill of a provision giving a directive 
to the Special Officer appointed for 
Andhra affairs to arrange for the con­
vocation of the Andhra Legislative 
Assembly, or rather the Andhra mem­
bers of the existing Madras Legisla­
tive Assembly, and vote upon the 
question of the termporary capital. I 
feel very unhappy to have to make a 
reference to certain understandings 
sought to be reached among all the 
Members coming from Andhra from 
either side of this House. I had hoped 
that this acrimonious discussion about 
the relative merits of one town versus 
another for the termporary capital 
would not find expression on the floor 
of the House. You will have noticed 
that I had myself given notice of an 
amendment in favour of a particular 
town. I have withdrawn it. I was 
advised by my comrades to ensure the 
withdrawal of certain other amend­
ments in favour of Kurnool. I sincerely 
deplore that this debate has come here» 
and I am sure my hon. friend Mr. Nana- 
das would not oblect to this interven­
tion on my part. This could have been 
avoided. We are not going into the 
merits of the relative places for the 
future temporary capital. The ques­
tion is strictly limited to a directive 
to the Special Officer to arrange for fhe 
convocation of the Andhra members 
of the Madras Assembly for deciding 
the temporary capital before the ap­
pointed day. I hope this thing will go 
on record and no further discussion 
will take place on the relative merits 
of one town against another.

Shrl Raghavaiah (Ongole): X would 
like to submit a few words in this 
connection.

After all, as my predecessor said, 
this is not a subject on which much 
discussion reed take place. I do not 
want to go into the relative merits ol
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this town or that town as my pre­
decessors have done. In tact, all that 
is wanted is that the naming of the 
capital should be done.

Dr. Lanka Sundaram: By convening 
a meeting of Andhra legislators before 
the appointed day.

Shri Ragliavaiah: I am not speaking 
about that. You need not get pro­
voked.

The Prime Minister stated a few 
months back that as for the selection 
of the capital, the legislators of Andhra 
are competent at a meeting to choose 
a place and name it as the capital. 
In accordance with the statement of 
our Prime Minister, the legislators 
have met. They have decided on a 
particular place. That has been nega­
tived in the Legislative Assembly of 
Madras by a vote. That is just be­
cause the people that voted for a parti­
cular place negativing the previous 
decision are not all Andhras. The 
people who voted against the previous 
decision include five Tamil Members, 
non-Andhra Members. The point in 
dispute is, the Chief Minister of Madras 
having promised before the voting took 
place that no non-Andhra should take 
part in the voting......

Shri Seshagiri Bao (Nandyal): There 
was no agreement.

Shri Baghavaiah: An appeal was
made by the Chief Minister of Madras 
that in this voting on the Andhra 
capital, no non-Andhra should take 
part. This suggestion was made by the 
Chief Minister of Madras in conson­
ance with the suggestion previously 
made by the Prime Minister of the 
country. The spirit of the two sugges­
tions should have been borne in mind 
by the legislators of Madras when they 
took part in the voting. True to these 
two suggestions, the Andhra legisla­
tors have voted for a particular place 
exercising all their wisdom and politi­
cal foresight. That is the decision 
taken by the Andhra legislators in the 
Madras Legislative Assembly. But, 
unfortunately, on that particular occa­

sion, against the suggestion made by 
the Prime Minister of India and 
against the words of the Chief Minister 
oi Madras, non-Andhras also happened 

 ̂to take part in the voting and thus 
gained a majority and decided the 
location of the capital at a particular 
place, viz., between Vijayawada and 
Guntur, which was against the deci­
sion reached by the legislators* pre­
vious meeting. If the voting that took 
place in, the Madras Legislature is to 
be taken into consideration, it will be 
seen that the Andhra legislators, after 
having exerdsed their wisdom and 
political faivsightedness, have voted 
for a particular place, and it is in the 
Atness of things that the capital should 
be located there, in view of the con­
veniences and all the necessities that 
are required for the location of the 
capital. The decision that had been 
reached first was negatived later on....

Shri Raghavacbari: Sir, you have
limited some time for this discussion. 
There are other people who have given 
amendments, and who want to speak. 
Only one party wishes to assume con­
trol of the floor of the House. I would 
request you to f ix  u d  some time-limit, 
so that others may also have an oppor­
tunity to speak.

Mr. Chainnan: The amendments are 
all to be voted upon at 12-30 p .m ., 

as the Deputy-Speaker has already 
announced to the House. I would, 
therefore, request the hon. Member to 
be very brief, so that all parties, and 
all hon. Members who have tabled 
amendments, may have a chance to 
speak.

Dr. hmaktL Sandajram: May I make 
a further submission on this parti­
cular amendment? This amendment 
seeks only a power ta...

Mr, Chairman: I know it already. It 
has been read out twice.

Shri Raghjtvaiali: Keeping in view 
the suggestion made by the hon. Prime 
Minister, the voting that has taken 
place in the Madras Legislature has 
to be taken into consideration. It con­
firms once again the united conviction
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of the Andhra legislators in regard to 
this matter  ̂ and there is no second 
word to that. I would say witb all the 
emphasis that 1 can command that it 
is not for us, Members of this House, 
to name that capital or to decide that 
in a particular place alone it̂  should 
be located. On this point we are all 
united. We are not thinking of naming 
any place as capital here and now. 
It is a matter for the Andhra legisla­
tors to decide. It will certainly be in 
the fitness of things that they alone 
should decide this question. But some 
ulterior considerations seem to have 
prevailed in the naming of the capital 
of Andhra. It is therefore that I sug­
gest that it will be in the fitness of 
things, and in the interests of the 
Andhras themselves, irrespective of 
political or party differences, that liiere 
should be a meeting convened at the 
Andhra legislators of the Madras 
Legislature, to put an end io this issue 
once and for all.

Rfi*. ChalniHMi: The hon. Member
has already taken too much time. He 
has been repeating the same thing over 
and over agaih. I would request him 
to finish his speech.

Shri Raghavaiahr I shall Just finish. 
I would appeal to my hon. friends 
belonging to all parties and all regions, 
Rayalaseema, the Circars etc., to leave 
this question to the Andhra legislators, 
and I hope no discussion on this ques­
tion will take place here in this House.

Mr. Chairman: I will request the
hon. Minister to speak on all l^e 
amendments after all those who have 
tabled them have finished their 
speeches.

Dr. Katin: I am entireb  ̂ subject to 
yoiir direction, and I shall speak on 
amendment by amendment or on all 
the amendments.

Shri BaglukTaehari: Since a discus­
sion has been irrelevantly raised, so 
far as arguments in favour of this or 
that place are concerned. I am afraid 
that there has been some ”rfiop prac­
tice” , as we usually know by that 
term.

Some Hon. Mjembera: Not at all.

9I11I RaghavadMiri: In fact, this is a 
matter which is entirely within the 
competence of the Andhra Legislature, 
and amendments as to the choice of 
the capital and also to the seat of the 
High Court should be left to be 
decided by the members of the 
Andhra Legislative Assembly. We 
have agitated and the Government of 
the country have agreed that the choice 
of these two places, the capital and 
the seat of the High Court, should be 
left to be decided by the legislators 
of the Andhra State only. I was really 
surprised when a particular hon. Memr 
ber got up here and said that the 
Centre should decide this matter. When 
it suits him, he wants the Centre to 
decide. That is an unreasonable atti­
tude. (Interruptions). The hon. Mem­
ber did say that. He wanted the 
Centre to interfere and decide this 
question. It is the most atrocious kind 
of authority that is sought to be in­
voked. Apart from this, they are all 
interested in which place should 
finally be chosen as the capital. So, it 
is certainly left to the Andhra legis­
lators to decide this issue. Therefore, 
if you go on raising arguments here 
in favour of Kumool, or in favour of 
Vijayawada-Guntur—because you have 
sworn to Vijayawada—it would only 
mean that you are taking an oppor­
tunity indirectly and wasting the time 
of the House also, to talk on a matter, 
which is not relevant at all.

I for one would like to point out 
that a conference of the Andhra legis­
lators. expressly convened for that 
purpose, have after seven days’ discus­
sion. decided something finally. You 
and 1 may not be satisfied with that. 
You may go on agitating, therefore and 
you may say there should be another 
decision, and yet another decision, and 
so go on prolonging this vagueness and 
indecision for all time to come. (Inter-- 
ruptions,) I am not here to answer 
your questions. I am here to state what 
I feel about this particular matter. I 
want to point out that there Is a deci­
sion of the Andhra legislators, which 
has already been arrived at. The
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matter must go on, and the authority 
is finally with the Andhra Legislature 
to decide it finally and in time, and 
after the best of consideration. It is 
not for us to force on them either the 
one place or the other, simply because 
we happen to agree with the one or 
the other view. I certainly deprecate 
this kind of taking an opportunity 
here indirectly and trying to raise 
arguments and grounds in favour of a 
particular place; and more than all 
this, trying to ask the Centre to inter­
cede in favour of one view— ŷour view.

I now come to the amendment in my 
name, which reads:

In page 38» line 7, for '‘public debt 
on account of the” substitute “ the 
entire” .

This is in connection with the 
Tungabhadra project, and this matter 
has more than once been indirectly 
referred to in the course of the dis­
cussion on this Bill. I would like, how­
ever. to concentrate the attention of 
the House on one main point, namely 
that this matter is simply confined to 
the division of the debts, namely pubr 
lie debt. And they want that the entire 
money that has gone for the construc­
tion of this project should not be 
taken into consideration for the pur­
pose of being divided between the two 
States that must ultimately own the 
project and enjoy the benefit thereof. 
As we have throughout stated, if the 
third State—Mysore—had not come in, 
this question would not have arisen 
at all. This big project really goes 
over to Mysore State also now. Accord­
ing to the provision, only the public 
debt portion is to be reallocated as 
between the States concerned. It is 
just and equitable that the third State, 
to which the benefits are going over, 
should be made to bear a share of the 
entire debt as well—the cost of con­
struction of the project. It is for this 
purpose that I have moved my amend­
ment- It is just and equitable that this 
amendment should be accepted.

Shrl Lakshmayya: The portion of
Kurnool is in my constituency. I would 
like to oppose this amendment.

Mr. Chairman: Let me first ask
those who have moved their amend­
ments to speak.

Dr. Gangadhara Siva: Sir. all the
a^pendments which relate to this tem­
porary capital.......

Mr. Chairman: Order, order. Has
the hon. Member moved any amend­
ment?

Dr. Gangadhara Siva: Yes.
Mr. Chjilrman: Which are the

amendments?
Dr. Lanka Sundaram: Amendments 

Nos. 35 and 36.
Mr. Chairman: But they have not

been moved.
Dr. Lanka Sundaram: The hon. 

Member was not present when he was 
called, and therefore he has not moved. 
The amendments may be taken as 
moved.

Mr. Chairman: The amendments of 
the hon. Member have not been moved. 
If there is time, he will be allowed to 
speak on the amendments moved by 
other Members.

Dr. Gangadhara Siva: I rise....
Mr. Cliairman: There is no question 

of rising now. Even those hon. Mem­
bers who have moved amendments 
have not been given any chance. First 
of all, they should be given a chance 
and if there is any time left, then the 
hon. Member can be asked to speak.

Shri Gadilingana Gowd (Kurnool): 
Sir.......

Mr. Chairman: Has the hon. Mem­
ber moved an amendment?

Shri Gadilingana Gowd: No.
Mr. Chairman: Then I vfill call upon 

him if there is time.
Shri Gadilingana Gowd: But because 

it was not in a proper place, I wa$ 
asked tp speak on the amendment 
given by.......

Mr. Chairman: Who asked the hon. 
Member to speak? I am in charge of 
the House. Unless I call upon him, he
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cannot speak. Those Members who 
have moved amendments should get 
the first chance.

Shri Raghavalah: So many Members 
have moved amendments and they 
want to speak.

Shri Seshagiri Rao: Sir. I want to 
oppose the amendment......

Mr. Chairman: May I take it that 
the hon. Member wants to speak on 
one of his amendments? It there are 
any othet amendments, let the hon. 
Members stand up and say that they 
want to speak.

Dr. Rama Rao rose—
Mr. Chairman: Has the hon. Mem­

ber moved any amendment?
Shri Ra^havaiah: He has moved it 

and he is standing.
Dr. Rama Rao: 1 want to say a few 

words in regard to my amendment re­
lating to the Tungabhadra project- 
sharing of the public debt between the 
Andhra State and Mysore State. The 
amendment says: ‘sharing not only 
public debt but also money spent from 
the revenue’. That is enough as far as 
that amendment is concerned.

Now I come to the other amend­
ment. This refers to compensation for 
the huge buildings in Madras City. 
Mr. Justice Wanchoo has recommended 
Rs. 230 lakhs. I want Rs. 400 lakhs. 
That is a very small amount and our 
hon. friends over there, If they just 
forget for a moment that they have to 
pay, will agree that this amount is 
very reasonable. Any one familiar 
with Madras and its huge buildings 
will realise that a small compensation 
of rupees four crotes is very reasonr 
able. I hope our friends will accept it.

Mr. Chairman: Mr. Venkataraman.
Shri Venkataraman: Sir.......
Shri M. S. Garupadaswamy (My­

sore); May I speak a few words, Sir?
Mr. Chairman: I have already called 

Mr. Venkataraman. I do not under­
stand why one hon. Member should 
stand up even when another hon. 
Member) has been called.

Pandit S. C. Mishra (Monghyr
North-East): We could not hear.

Mr. Chairman: I called him.

Pandit S. C. Mishra: Your words did 
not reach this side.

Shri Venkataraman; 1 have moved 
three amendments which relate to 
certain principles. One is with regard 
to the sharing of the income-tax and 
the excise revenue for the future, that 
is, from 1954 onwards. The other is 
with regard to the division of the 
amounts standing to the credit of the 
Central Road Fund, and the third is 
for the deletion of the clause relating 
to payment of compensation of rupees 
two crores and 30 lakhs.

I will briefly mention two or three 
points about each one of these things. 
If you compare the Wanchoo report 
with the Seventh Schedule, you will 
find that the latter is practically a re­
production of the Wanchoo Report. The 
first recommendation is In para. 3 of 
the Seventh Schedule—in respect of 
unissued stores. Then with regard to 
the States* share of printing machi­
nery, which is the second recommen­
dation of Mr. Justice Wanchoo, it is 
in para. 4 of the Seventh Schedule. 
Then arrears of taxes is covered by 
para. 5 of the Seventh Schedule. Again 
with regard to Sinking Fund, it is in 
para. 10 of the Seventh Schedule. Then 
assets relating to commercial under­
takings in the undivided State are 
dealt with in para. 11 of the Seventh 
Schedule. So that after all one has to 
go by some guidance. The matter has 
been thoroughly investigated by the 
Partition Committee which served as 
a basis for Mr. Wanchoo's recommen­
dations. The Partition Committee was 
a Cabinet Sub-Committee of the com­
posite State of Madras and they went 
into the figures in their possession; they 
were all members of the Madras 
Cabinet, and they recommended that 
if the State should come into being 
on the 26th January 1950—as all of 
us fondly hoped—then the assets and 
liabilities should be divided In a parti­
cular way. That was the basis on which 
Justice Wanchoo proceeded and his
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[Shri Venkataraman]
recommendations have been practically 
embodied in the Seventh Schedule. 
There are one or two deviations from 
that and that is what X want to bring 
to the attention of this House.
12 N o o n

Whatever be the position upto 30th 
September 1953, that is until the ap­
pointed date, I do not want anj^hing 
to be reopened. So far as the future 
is concerned, as far as the allocation 
of the Union share of income-tax and 
excise duties is concerned, from the 1st 
of October 1953 it should be on the 
basis on which such allocation is being 
made between one State and another— 
say, between Madras and Orissa or 
between Orissa and Bihar. I can well 
understand the Finance Minister’s 
objection that it will be difficult to 
make up the accounts for the half year, 
that is, for the period from 1st October 
1953 up to the 31st March 1954. I am 
willing to forego my amendment in 
support of that and I shall withdraw 
it. But from the 1st of April 1954 onr 
wards when the allocation of the Union 
excise duties and income-tax has got 
to be made. I would suggest that it 
should be made on the same basis on 
which the Finance Commission has- 
recommended that it should be distri­
buted between State and State, for in­
stance, 80 per cent, of the State share 
would go on the basis of population 
and 20 per cent, would go on the basis 
of collection. I do not think it will 
create any great hardship or great 
administrative difficulty to introduce 
that principle from the 1st of April 
1954. Whatever be the justice or in­
justice up to the 30th September, and 
even up to the 31st March 1954, why 
should there be a dlmunition in the 
revenues of the residuary State of 
Madras? I find in the report of the 
Assembly proceedings in Madras State 
that the Finance Minister stated there 
that on this basis the residuary State 
would lose about 30 lakhs of rupees 
per annum. If they lose 30 lakhs for 
about three years, it comes to one 
crore of rupees. You know that the 
residuary State of Madras has now 
been reduced to a level which it has 
never been in history and I shudder

to think what the future of the resi­
duary State is going to be. with food 
deficit, with no water in Cauvery, no 
irrigation and so on. It is not possi­
ble' for the residuary State to forego 
any revenues for the future. I would 
earnestly appeal to the Finance Minis­
ter to consider this aspect and say 
that from the 1st of April 1954 the 
allocation would be on the basis as 
recommende(J by the Finance Commis­
sion.

The second amendment which I gave 
is with respect to the Central Road 
Fund. The accumulations in the Cen­
tral Road Fund are made up of duties 
on consumption of petrol. Perhaps I 
should also give it up because it re­
lates to the past. It may not be possi­
ble to go into the accounts as to how 
much petrol was consumed in Madras 
State and how much was consumed in 
the Andhra area. I do not want that 
the argument which I placed against 
the Financial Commission should be 
repeated against me. So I think I had 
better give up that point now.

Then, the third question is the matter 
of paying compensation of rupees two 
crores and 30 lakhs for the buildings. 
It is a matter in which the people of 
the residuary State of Madras very 
honestly and sincerely feel that there 
is no justification for making such pay­
ment. I do not want to rake up any 
quarrel over this, but I want the 
Government to look at the problem 
from two aspects. One is, whether it 
is consistent with the principles which 
they have themselves enunciated, 
namely, that so far as fixed assets are 
concerned, they will go with the State 
in which they are situate. Admittedly 
Madras City is in the residuary State, 
and the assets ought to go to that 
State unless there has been a debt on 
such assets which we are willing to 
carry. They have enunciated the 
principle in para. 1 of the Seventh 
Schedule saying that the fixed assets 
would go to the State in which they 
are situated. Is it fair now to ask that 
we should pay compensation?

The second point which the Govern­
ment of India should more seriously
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consider is the question of the re-dis- 
tributlon of States in future. Am I to 
pay any compensation when my friend 
Mr. Gopalan should ever think of 
going away from the Madras State? 
Now, what are we to pay? Then I 
would have to face the same criticism, 
perhaps with greater vigour and force, 
I should say. because the party he 
represents is capable of hitting much 
harder knocks than my friends have 
done so far. Then, take the case also 
of South Kanara; again, we will have 
to face the same problem. Let my 
worries be apart, let me confine them 
to myself. What is the Government of 
India going to do when the Ilyderabad 
State is to be dismembered, if at all? 
Would the Andhras then be called 
upon to pay compensation for the 
building in Hyderabad to the Maha­
rashtra section, the Kanarese section?

An Hon. Member: Of course.
Shri Venkataraman: I do not know 

if the Finance Minister is going to 
commit the future Government of 
India. I think he is under the in­
fluence of my hon. friend Mr. Datar 
who is to gain a little from the sug­
gestion that I am making.

Dr. Lanka Simdaram: Get thee be­
hind me....... I

Shri Venkataraman: Even with res­
pect to the question of buildings, the 
basis on which Justice Wanchoo went 
was not, I would say, absolutely 
correct. He took into account certain 
buildings which he ought not to have 
taken into account in respect of pay­
ment of compensation. I agree, even if 
the principle of paying compensation 
should be accepted by the Government 
of India, that buildings which consti­
tute the offlces of Government, build­
ings which constitute the residences of 
Ministers and the Secretaries etc., 
should be taken into account. But, 
what about the Law College, the 
Madras Museum all of which are liabili­
ties. The Museum is open to every»- 
body including the Andhras and people 
from U.P. and Punjab and Northern 
India. The Zoo and other things are all 
open to everybody. It is not a question 
oX thoia akmB yielding any returns of

any kind. Actually what has been done 
is that the Government Museum, the 
Government Hospital for Women and 
Children and the Opthalmic Hospital 
and all the institutions like the Queen 
Mary's College, the College of Indian 
Medicine and all that has been taken 
into account. That, I think, is not fair 
in assessing compensation. The method 
is totally wrong and I would suggest, 
if the Government of India would not 
accept the proposition that the entire 
compensation of Rs. 2*3 crores should 
be deleted, that they would at least 
reduce it to one crore of rupees which 
is what was agreed upon at the time 
of the Partition Committee. There 
was at least one justification at that 
time, namely that they had some money 
and they could say, ‘Let this go*, but, 
now, we have no money at all and it 
would he wrong to ask us to pay. And, 
if it becomes necessary to pay, I would 
urge on this Government on this House 
to say that the compensation shall be 
paid only on the buildings used for 
public purposes, for governmental 
offlces and not for institutions like 
schools and colleges, libraries and 
museums and so on.

I have done; I have only to request 
this House to see that the residuary 
State of Madras is not made—to 
borrow the phrase which my hon. 
friends have used—an impoverished 
State.

Sbri Ragharamalah: I have given
notice of six or seven amendments 
parallel to what my friend Mr. Venkata- 
raman has done and I would request 
you to give me an opportunity to 
speak a few words about them.

Mr. Ckalrmaa: Has the hon. Mem­
ber moved them?

Shri Raghnramaiah: Yes, Sir, I have 
moved them.

Mr. Chairman: Yes, he can speak.
Shri Raghuramaiah: I was rather

happy to see the tone of Mr. Venkata- 
raman this morning, because, I feel 
the cat is Just now out of the bag. 
Till this morning, Including the speech 
of our friend Mr. Avinashilingam 
Chettiar, it has been said that ooljr
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fShrl Raghtiramai&h]
the tale of Andhra is a tale of woe 
and an impression has been created 
that the Tamilians are nicely pleased 
with what little they got and so on 
and so forth. They were giving the 
impression that they were the good 
boys and we were the bad boys. But, 
now for a few lakhs after all in the 
Road Fund and the excise and income- 
tax—it is only for two or three years; 
it may be probably one or two lakhi— 
Mr. Venkataraman has taken 15 
minutes. Just conceive if it were a 
question of some crores—according to 
us we have,lost 50 crores—how many 
hours we should take, what more 
enthusiasm we should put into our 
case and how much more we should 
have fought. Now, judging by that at 
least, I hope, the Finance Minister will 
not judge us harshly by our speeches 
and will now be more considerate and 
sympathetic at any rate in his opinion 
of us for the way in which we have 
been putting our case. We are really 
the aggrieved party. Of course, facts, 
will speak for themselves. But, from 
the very beginning, as we have been 
saying, our one handicap has been of 
want of facts and nothing else. If 
facts are there and if everything had 
been gone into, we will be the first 
people to congratulate ourselves and 
say, we are grateful to you for having 
done us justice. We do not make any 
unnecessary accusation. At any rate, I 
am not one of those who will be a 
party to any unnecessary accusation;

/ but, I am one of those suffering from 
this want of knowledge of facts.

Well, going into the amendments one 
by one, my intention in moving the 
amendment relating to unissued stores 
is to know even at this late hour what 
the stores are. There are certain 
Government of India stores there are 
Government of Madras stores and 
stores relating to other general sources 
relating to various heads and so on. 
Would it be impossible for the Govern­
ment in give us so mo idea, however 
rough it is. ?is to what will be the 
extent of the stores? Because, as I 
understand they will now be distribut­
able on an indent basis. In other cases.

it is not on an indent basis. You can­
not distribute projects on an indent 
basis, on the basis of who ordered it 
or 'where it was ordered. We go on 
ca'pital investment basis and on the 
population basis in other cases. So, I 
would request the hon. Finance 
Minister if he has any information ofi 
this subject, to give us some idea as 
to the total value of these unissued 
stores.

Shri C. D. Deshmnkh: Some lakhs.

Shri Bagburamaiali: Our share of it 
will be nothing short of what is claim­
ed by Mr, Venkataraman by way of 
excise and sales-tax.

Shri Venkataraman: It is 30 lakhs in 
income-tax.

Shri Raghuramaiah: But this is only 
a provisional arrangement for a few 
years. Two lakhs for three years will 
come to six lakhs. That illustrates my 
case that we are not the only aggrieved 
party and I do not want to waste the 
time of the House in a hilarious dis- 
c u s s io r ^ f a matter of serious importr 
ance.

I will come to the next. item. Here 
1 must say I am on solid ground {n 
basing my argument on the report of 
Justice Wanchoo. Now, in regard to 
the Government Press it is said that 
36 per cent, will go to Andhra. If 
there are certain portions oF it which 
cannot be detached and transported to 
Andhra, the price of it will be calcu­
lated on the basis of the book value. 
Mr. Justice Wanchoo has said after 
going through the price structure, that 
prices have been shooting up since 
1940, and in another context he has 
said that wherever the book value is 
to be taken into account, it should be 
doubled. Some of the machinery might 
be very old and their book value may 
be practically nil, with the result that 
we may practically get nothing. There­
fore, on thi*; point I would request the 
Government of India to consider 
whether they would not at least amend 
the provision so as to double the book 
value provided for in the glause^ .̂
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Then there are the Joans to local 
bodies for which provision is made. 
But it is said that these loans to local 
bodies should be recovered by the area 
in which they are advanced. Yesterday 
the hon. Finance Minister was good 
enough to explain that if loans 
advanced till now are taken into 
account, it will not be prejudicial to 
the Andhra interest. Well, I am grate­
ful to the Finance Minister for that 
assurance and I would not press my 
amendments

There is lastly the Tungabhadra 
project. I think we have discussed it 
epough. I do not want to waste the 
time of the House or bore colleagues 
who are already fatigued about it. But 
it is a matter of much vital import­
ance. It is not one lakh or two lakhs 
which Mr. Venkataraman is claiming. 
It is some crores. My case is that 
towards the construction of the 
Tungabhadra project the revenues of 
Madras have been spent to the tune 
of rupees eight crores or rupees nine 
cTores. These rupees^ eight crores have 
been dtbiU:d to Andhra. In reply to 
our question as to what is given to us 
and what is not giver\ to us, it is 
quoted against us. On Tungabhadra 
we have spent about rupees eight 
crores. It is debited against us. Now, 
as between Andhra and Mysore, Mysore 
gets it without paying a pie. It is said: 
after all they have also contributed. 
May I ask in all humility how much 
that portion transferred to Mysore has 
contributed towards the revenue of the 
State, I do not know whether it is 
even one per cent.

Shri M. S. Gurupadaswamy rose—
Shri Raghuramaiah: You will get a 

chance. ^
Shri M. S. Gurupadaswamy; Due to

continuous neglect this territory has 
become backward and you have to pay 
the price for it.

Shri Raghuramaiah: My hon friend
forgets that it has been backwar<J for 
a very very long time. In fact Mr. 
Gurupadaswamy is helping me in my 
argument. He admits they were con­
tributing practically nothing because it

was backward, famine-stricken and idl 
that. I am grateful to Mr. Gurupada- 
swamy for the suggestion. That only 
fortifies my argument that Mysore has 
absolutely no case in refusing to us 
what is due to u? towards the revenue 
portion of the expenditure. If it is only 
rupees one lakh or two lakBs, I would 
not bother the House, but it is, I 
understand, to the tune of rupees two 
crores.

Lastly, I have also got an amend­
ment about Madras City. Much has 
been said about it. Of course Mr, 
Venkataraman says: the museum is
there, the hotels are there, the buses 
are there. But we are not talking 
about museums, hotels and buses. We 
are talking of a city which is worth 
some crores, which has been built by 
the joint efforts of everyone. And, now, 
what do they say? We cannot even 
remain there for one year, let alone 
the question of permanent allotment 
of Madras this way or that and let 
alone the question of compensation to 
Andhras. I want the House to remem­
ber that the Madras Government hus 
been very particular that we should 
not remain there even for one day. 
It is with such equity at their hands 
that they come to us and say: “We
will not give you two crores; you agree 
to one crore**. Mr. Prakasam refused to 
agree to that amount. It was on that 
there was some trouble and then the 
province itself was postponed. It is 
not even this rupees one crore. As my 
hon. friend Mr. Lakshmayya was say­
ing the other day the figures are so 
vague that it is difficult really, unless 
a man has got the time, to go behind 
them. Some moneys have been spent 
when prices have gone up. In the rest 
of the residuary area moneys have 
been spent when prices were very low. 
What we have been able to procure 
for one crore they have got for rupees 
one lakh. They have put that one lakh 
in one scale and rupees one crore in 
the other scale and say wc have got 
36 per ccnt. That is what the Andhras 
call lop-sided development. If wc want 
to come on a par with residuary 
Madras, even on the basis of this 36 
per cent., it will cost us Rs. 50 crores.
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(Shri Raghuramaiah]
If my hon. friends Mr. Venkataraman 
or Mr. Ramaswamy want to do it for 
a lesser price, I will give them the 
contract.

Mr. Chairman: The hon. Member
must remember that at 12-30 all the 
amendments are being put to vote and 
Government must get some time to 
reply to his arguments. I would, there­
fore, request hdm to conclude.

So far as the third reading is conr 
cerned» we will have the third reading 
today, as well as for one hour to­
morrow. The main question will be 
put to the vote of the House at 10-15 
tomorrow. If the House so agrees, I 
will put these amendments to the vote 
of the House at 12-30. I find that the 
Ninth Schedule is also to be put to 
the vote of the House. The Deputy- 
Speaker did not know about it and 
thought that discussion would be over 
by 12-30. Is it the pleasure of the 
House that we finish these amend­
ments at 12-30 and finish the Ninth 
Schedule at 12-45 and then have dis­
cussion on the third reading for half 
an hour today and one hour tomorrow.

Dr. Laaka Sundaram: The long title 
has a number of amendments of some 
substance.

Mr. Chairman: We should be able
to finish them by 12-45.

Dr. Gangadhara Siva: I was told that 
my amendments would be admitted 
provided there was time; I will take 
only five minutes.

Mr. Chairman: If five minutes are 
allowed to him the hon. Minister will 
get less time to reply. If he is so 

.anxious he can speak at the third 
reading stage.

Shri C. D. Deshmukh: So far as the
amendments in regard to Kurnool are 
concerned, the hon. Home Minister will 
speak. In regard to the rest I rise to 
oppose all the amendments except 
those that have been moved by my 
colleague, Shri Datar.

I do not wish to make any detailed 
observations but I should like to draw

the attention of the House to the very 
wise remarks which fell from 
Shri Venkataraman yesterday and they 
are that all the scheme of the appor- 

,lionment of the assets and liabilities 
should be taken as a whole than that 
we should start picking each part 
separately. By trying to be too logical 
about it you get into diflftculties from 
which it is almost impossible to dis­
entangle ourselves.

Shri Venkataraman: What about the 
future?

Shri C. D. Deshmukh: Well, this
scheme applies both to the past and 
the future. I say that the whole 
scheme, now as it has appeared before 
the House, is by and large just and 
equitable to both, nay, all the three 
States concerned. Therefore, I would 
deprecate taking up each part of it 
separately trying to deal with it too 
meticulously. This remark applies 
particularly to stores on the one haiid 
and to the question of the share of 
income-tax on the other. The difficulty 
about the share of the income-tax is 
that this is a basis which has been 
only indicated in the Finance Commis­
sion’s Report as a sort of rough guide. 
Actually I have no doubt that by the 
time the next Finance Commission sits 
it will be attracted more and more 
towards the population basis and go 
further and further away from the 
basis of origin. Therefore, I do not 
think that this is any kind of loss of 
an indefinite kind which is being im­
posed on the residuary State.

Now as regards stores. According to 
my information the value of it is very 
small—a few lakhs of rupees: few sani­
tary fittings and stores, high-way 
branch of the Public Works Depart­
ment and certain stationery stores. 
These are matters of no great import­
ance and not worth any further argu­
ment.

Then there is the question of alloca­
tion of balances du3 to the State under 
the Central Road Fund. We consider 
that the refinement which is sought to 
be Introduced here is unnecessary 
when once the same is allocated to the
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compofiite State. Further, expenditure 
within the State has never been on a 
consumption basis and, therefore, 
whatever we are dividing is the sum 
due to the composite State. We are not 
laying down any new formula as to 
how that amount will be worked out. 
Therefore, we are not importing any 
ne^ prinefl>I« 'in the distribution of 
these.

There are two more points. One is 
the adjustment, which is not a pay­
ment, in respeet of the buildings. 
Apart from the fact that this is part 
of the general settlement, I think there 
is a view that in the case of buildings 
which are of prime necessity of 
administration some special provision 
is necessary. Even in the case of India 
and Pakistan some special arrange­
ment was made in regard to certain 
military installations. At that time, of 
course, we had some cash to pay and 
we made a cash payment. In this case 
no cash payment is suggested; only 
an adjustment of liabilities. Then it is 
no use going into the details of how 
this value has been calculated. It is 
part of the recomjyiendations made in 
the Wanchoo Report. I think it should 
be accepted in the spirit of being a 
generally equitable solution.

Lastly there is this question of 
allocation of the liability in regard to 
the Tungabhadra project. I do not 
quite know what is the grievance of 
the representatives of Andhra, because 
they are getting a project worth Rs. 25 
crores for Rs. 17 crores. Now that sum 
of Rs. 17 crores will be distributed 
between Andhra and Mysore in pro­
portion to the benefits which will be 
derived by either party. Therefore, I 
do not wish that they should be un­
happy at the fact that Mysore also 
shares to a certain extent in the 
revenue expenditure which took place 
or might have taken place in the past 
in financing this project partially.

[Mr. D e p u t y -S pea ke r  in the Chair]
As I pointed out in my speech yester­
day, at any point of time the question 
of what should be met from revenue 
and what should be met from borrow­
ing is a matter of executive decision

and cannot be related to  considerations. 
such as those arising on a partition. ,

Dr, Ofi this quertitfti of teini-
porary capital, today we must not for­
get that there are just five weeks • 
ahead. In the amendment it is said 
that a meeting of the Andhra members  ̂
of the-Madras Legislature should bê * 
caUed before the appointed date md ai 
dtd»i<to taken. Now I say tiwt 
an impossible course because , therjf 
no time left. Suppose a meeting is 
called and that meeting says, **You 
have such and such a place as the 
temporary capital”—I mean, supposing 
that it changes its opinion—then do 
you want that the Governor and the 
Secretary should go? I wish to inform 
hon. Members as to what exactly is 
happening.

It is correct that sometime ago—two 
or three months back—some prelimi­
nary survey was made and the report 
said that a sum of Rs. 85 lakhs would 
be required for putting up buildings 
and for making the place habitable. 
Now there are only two or three 
months left. Even if money is forth­
coming there is no time to put up any 
buildings. No contractor could do it. 
Now the position today is that arrange­
ments have been made for the Special 
Officer, Shvi Trivedi. The army has 
been very helpful to provide tents. The 
existing buildings have been arranged, 
put into shape and reconditioned, so 
that there will be a large accommoda­
tion provided, as you used to see in 
Delhi during war days. It is a tented 
accommodation and the expenditure 
would be comparatively insignificant,
I mean a few lakhs here or there.

I am only telling this to remind the 
House that members of the Andhra 
legislature will have complete liberty 
after the 1st October, when they will 
manage their own house. If they want 
to come to any other decision, they can 
take it at once. By that time the sum 
of Rs. 85 lakhs would have been spent.
It would not be correct to say today 
that this is a waste. To accept the 
amendment to convene a meeting of 
the Andhra members before the 
nppointed day viz. before the 1st 
October Is simply impossible.
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• [Dr. Katju]
This question only came up, as the 

House knows it, in connection with 
the Seventh Schedule and we delibe­
rately omitted the word “ Kurnool”  and 
merely said: “ temporary capital and 
Incidental expenses thereto*’ . So when 
the members are meeting after the 
appointed day it will be open to the 
members of the Andhra Legislature to 
take whatever steps they like to secure 
a decision. I, therefore, suggest that 
the amendment should not be pressed. 
If it is pressed, I shall be unable to 
accept it.

Mr. Deputy-Speaker: I will first put 
the amendments of the Government 
to the vote of the House.

Mr. Dcputy-Speaker; The question
is:

In page 39, after line 38, add:

“ Explanation.—Any reference In 
this paragraph to pensions shall 
be construed as including a re­
ference to the commuted value of 
such pensions.”

- The motion was adopted.

Mr. beputy-Speaker: The question
is:

In page 37, line 21, after “of the
a^bt” add;

The question is: '

In page 35, line 31, for ‘ ‘power 
houses” substitute ‘^electrical under- 
lakings” .

The motion was adopted.

Mr. Deputy-Speaker: The question
is: *

In page 37, lines 25 and 26, omit 
“The public debt referred to in sub­
paragraph (1) of this paragraph and” .

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

In pages 37 and 38, omit lines 41 to 
44 and lines 1 and 2 respectively.

The was adopted.

Mr. Deputy-Speaker: The question
is:

In page 39, line 17, omit “or, as the 
case may be*̂ .

The motion was adopted, '

Mr. Deputy-'Speaker: The question
is:

In page 39, omit lines 19 to 21. 
The motion was adopted.

“For the gUrgftse of determin- ' 
ing the said share's, the debt shall 
be deemed to be apportioned bet- 
vfiQri the States of Madras, Andhra 
and Myftdre as if it were a debt 
referred to In sub-paragraph (2) 
of this paragfliph^ and the shares 
of the States ot Andhra and 
Mysore shall be determined 
accordingly:

Provided that the liability fo f 
any public loan or portion thereof 
referred to in sub-paragraph (1) of 
paragraph 2, shall, for the pur­
poses of this sub-paragraph, be 
deemed to be apportioned between 
the States of Andhra and Madras 
in the same proportion as may be 
fixed imder sub-paragraph (1) of 
paragraph 2 in regard to the allo­
cation of the proceeds of such 
loans or portion thereof.”

The motion was adopted.

is:
Mr. Deputy-Speaker: The question

In page 34, after line 39, insert:

(1) “ (1) The assets and UabUities 
among the Andhra State, the Res- 
duary State and the transferred 
territory shall be distributed in 
proportion to the population.”
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(ii) Renumber the other paragraphs 
accordingly.

The motion was negatived. •

Mr. Deputy-Speaker: The question
is:

In page 34, after line 42, insert:

‘Trovided that 36 per cent, of 
the goods or their value to the 
extent feasible of all articles, 
stores and other goods contained 

. in all the buildings serving the 
common needs of the combined 
State before the appointed date» 
shall be delivered to the Andhra 
State or credited to assets.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 35, lines 8 and 9, for “and 
Andhra” substitute “Andhra and 
Mysore” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 35, '
(i) line 21, after “ In this paragraph” 

insert “ (i)” ; and

(ii) after line 21, insert—

“ (ii) ‘cash balances’ includes 
investments into cash of bills, 
Government securities, fixed de­
posits and other earmarked invest­
ments.”

The motion was negatived.

Mr. Deputy-Speaker: The question

In page 35, for lines 22 to 32, sub­
stitute :

“3. Any unissued stores of any 
class shall be divided between the 
States of Madras, Andhra and 
Mysore in the proportion of 
62-2/3: 36: 1-1/3.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is: - ’ ’ ’  ' * i ’

“In page 35, lines 38 to 40, for  
‘on • the basis of the book value 
of the machinery less depreciation 
where such depreciation is adjusted 
in the accounts of the Press’ substi- 
tiite ‘on the basis of its market value 
on the date of the adjustment*.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In page 36, line 5, add, at
the end “Any amount thus 
recovered shall be divided among the 
States of Madras, Andhra and Mysore 
in the proportion of 62-2/3: 36: 1-1/3” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 36, after line 5, add:

“Provided that any sum re­
covered in respect of any such 
loan or advance shall be divided 
between the States of Madras, 
Andhra and Mysore in the pro­
portion of 62-2/3: 36: 1-1/3” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 36, for lines 21 to 24, sub­
stitute :

“ (1) The balance of the States* 
share of the taxes on income and 
of the Union duties of Excise pay­
able to the State of Madras in res­
pect of the financial year 1953-54 
shall be shared as follows:

eighty per cent, of the States* 
share of the taxes on income and 
the whole of the Union duties of 
excise shall be shared by the 
States of Madras, Andhra and 
Mysore in the proportion of 
62-2/3: 36: 1-1/3; and
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fMr. DtputHl^aarer] '
tw «ity per cent, of the States’ 

share of the taxes on incoiqe ^haU 
be shaired on the basis of collection 
of < taxes on income in the areas 
comprised in the State of Madras, 
the State of Andhra and the 
transferred territory (in accord- 
joice with the allocations made by 
the Finance Commission)” .

The motion um negathed.

Mr. Defvty-SfM ker: Unr question
is:

In page 36, for lines 31 to 36, sub­
stitute :

**(2) The States’ share of the 
taxes on income and of the Union 
duties of excise payable to the 
State of Madras as constituted im» 
mediately before the appointed 
day in respect of each of the 
financial years commencing on or 
after the first day of April, 1954 
shall until other provision is made 
by law, be shared as follows:

eighty per cent, of the States’ 
share of the taxes on income and 
the whole of the Union duties of 
excise shall be shared by the 
States of Madras, Andhra and 
Mysore in the proportion of 
62-2/3 : 36 : 1-1/3; and

twenty per cent, of the States’ 
share of the taxes on income shall 
be shared on the basis of collection 
of the taxes on income in the areas 
comprised in the State of Madras, 
the State of Andhra and the 
transferred territory (in accord­
ance with the allocations made by 
the Finance Commission)’*.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 36, for lines 37 to 40, sub­
stitute:

“8. The sums at the credit of the 
Central Road Fund due to the 
State of Madras immediately be­
fore the appointed day shall be

allocated between the States of 
Madras, Andhra and Mysore on 
the basis of consumption of taxed 
motor spirit in the year 1952 (in 
accordance with the Resolution on 
the Central Road Fund as amend­
ed by Parliament on the 14th 
April, I960)” .

T|i€,tnqftion wa$ nfp^tived, 

Mr. Deputy-Speaker: The question
is:

‘‘In page 36, lines 39 and 40, for 
'in the proportion of 62-2/3: 36: 
1-1/3’ substitute ‘in such proportion 
as may be fixed by the President in 
proportion to the area covered by the 
respective States’.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“In page 37 lines 30 to 34, for 
‘to the total expenditure on all 
capital works and other capital out­
lays incurred in the territories of the 
States of Madras and Andhra and the 
transferred territory up to the com­
mencement of the appointed day in­
cluding the items dealt with in 
paragraph 9 of this Schedule’ substi-̂  
tute *ot 62-2/3: 36: 1-1/3 re&-
spectively’.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 37, line 38, after ‘"Andhra” 
insert ‘‘at Kurnool” .

The motion was negatived.

is:
Mr. Deputy-Speaker: The question

In page 38, omit lines 7 to 12.

The motion was negatived.
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Nr. Dcpnty-Speaker: TIm question

In pi^ge 88̂  line 7, ./or “pqblic debt 
on account of the” substitute '"the 
entire” .

The motion was negatived.

Mr, Demity-Spe^er: The question 
Jb: .....................

In page 87, after line 40, insert:

'^Provided that the capital of 
Andhra State shall be the place to 
be decided and named by a simple 
majority vote of the legislators 
from the territories mentioned in 
sub-section (1) of section 3 in a 
conference to be convened by the 
Special Officer for the Andhra 
State at an early date but before 
the appointed day.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In page 38, line “7, after ''public 
debt'' insert:

‘‘and money spent' from the 
revenue” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

hi page 38, omit lines 18 to 23.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 38, line 22, for “230* 4 lakhs” 
substitute “ 100 lakhs” .

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 38, line 22, for “230:4 
lakhs” substitute “400 lakhs” .

The motion was negatived.

In page 89, omit lines 7 to 21.

The motion was negatived,

Mr. Depvty-Speaker: The questioD
is:

In page 39, after line 38, insert;

"17A. Notwithstanding anjrthii^ 
contained in the above provisionii 
the amount of expenditure incur­
red on the Timgabhadra ProJect» 
whether from borrowings or other­
wise, shall on the completion of 
the project be reallocated bet­
ween the States of Andhra and 
Mysore on such basis as may be 
agreed upon between the States 
concerned or if no agreement is 
entered into within two years 
from the appointed day, as may 
be fixed by order of the Presi­
dent.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the Seventh Schedule, as 
amended, stand part of the Bill.”

The motion was adopted.

The Seventh Schedule, as amended, 
was added to the Bill.

Dr.
move:

Ninth Schedule 

Lanka Sundaram: I beg to

In page 40, for lines 20 to 41 sub­
stitute :

'‘List of common institutions,

(1) King Institute, Guindy and 
Chemical Examiner's Department.

(2) Irrigation 
Poondi.

Research Station^

(3) Police Training College, Velloro.

(4) Finger Print Bureau, Vellore.
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|Dr. Lanka Sundaram]
(5) Government Press, Mint Build­

ings.
(6) Government Press, Mount Road.
(7) Government Textile Institute, 

Madras.
(8) Agricultural College, Coimbatore.
(9) Madras Medical College and 

Hostels.
(10) Stanley Medical College and

Hostels. ,  ,

(11) Government School of Indian 
Medieine.

(12) Veterinary College, Madras.
(13) The Madras Fire Service 

Station.
(14) The Serum Institute, Ranipet
d 5 )  General Hospital, Madras (in­

cluding Nurses quarters).
(16) Stanley Hospital, Rayapuram.
(17) Barnard Institute.
(18) Government Kasturba Hospital 

f o i  Women and Children.
' (19) The Government Maternity .
■hospital for Women, Egmore.

(20) Public Works Workshops, 
Madras.

(21) Central Survey Office, Madras.
. (22) Central Record Office, Madras.

(23) Government Tuberculosis Sana- 
r torium.

(24) Government Lady Willingdon 
tilieprosy Sanatorium.

. (25) Presidency Jail for Women.

. (26) Presidency College, Madras.
(27) Old and New High Court

II Buildings, Madras.
(28) New Stationery Stores.

. (29) Rayalaseema Polytechnic.
 ̂ (80) Junior Certified School.
, (31). Central Jail, Bellary.
r (82) Alipuram Jail.
• - (33) Madsas Penitentiary.

(84) Government Museum, Madras.
- (35) Law College, Madras.

(36) Government Opthalmic Hospi
tal, Egmore.

(37) Government Mental Hospital, 
Kilpauk.

(38) Tuberculosis Hospital, M adr^,
(39) Teachers’ College, Saidapet.
(iO) Registration Department Build­

ings.
(41) Old Engineering College.
(42) Director of Public Instruction 

Office.
(43) Surgeon-General’s Office.
(44) Sani'tary Engineer’s Office.
(45) Electrical Testing Laboratory.
(46) Inspector-General of Police 

Office.
(47) Queen Mary’s ■ College, Tripli- 

cane.
(48) Borstal School.
(49) Government Wellesley Tuber­

culosis Sanatorium.
(50) Ceramic Training School.
(51) Fruit Research Station, Kodur.
(52) P.W.D. Office Buildings.
(53) Board of Revenue Buildings.
(54) Industries Department Build­

ings.
(55) Technology and Trades School.
(56) Hyde Park Buildings.
(57) New Engineering Office Build­

ings.
(58) Soil Mechanic Laboratory.
(59) Concrete Laboratory.
(60) Electrical Standards Laboratory.
(61) Laboratories in the Electricity 

Department.”
Shri K. Sabrahcmanyam: I beg to

move:
In page 40, for lines 20 to 41, »ub- 

•titute:
“ List of Con,mon Institutions
(1) The King Institute Guindy, 

Madras.
(2) The Chemical Examiner’s De­

partment, Madras.
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(3) The Irrigation Research Station, 
Poondi.

(4) The Police Training College, 
Vellore.

(5) The Finger Print Bureau, 
Vellore.

(6) The Government Press, Mint 
Buildings, Madras.

(7) The Government Press, Mount 
Road, Madras.

(8) The Government Textile Insti­
tute, Madras.

(9) The 
Coimbatore.

Agricultural College,

<10) The Madras 
and Hostels.

Medical College
rN»,v . itatm

(11) The Government School ; of 
Indian Medicine, Madras.

(12) The Veterinary College, Madr^i

(13) Th^ iMtddras Fire Services State' 
Training School, Madras.

(14) The Stanley Medical College 
and Hostels, Madras.

(15) The Seruhi Institute, Ranipet,
Madras. • '

(16) The General fiosflital, Madras.
fC17) The Stanley Hospital, Raya- 

Madras.
(18-) The Barnard Institute of 

: Radiolegs’:, Madras.
(19) 'The Government Kashturba 

Hospital, for Women and Children.
(20) ;The Government Maternity 

' Hospital lor Women, Egmore.
(21) .The P.uJ?Jic ,Works Workshops,

: Madras. .

(22). The 
' Madras.

Ceptral  ̂Survey Office,

C28)*̂ ’The Cfî atpal -'Record Office, 
Madras.

(24) ̂ The Governmeinfr^berculosis 
Sanatorium.

(25) "'The Government .Lady 
Willingdon * Leprosy Sanatorium, 
Tirumani.

(26) The Presidency Jail for Women.
(27) The Presidency College, Madras.
(28) The Old and New High Court 

Buildings, Madras.
(29) The New Stationery Stores.
(30) The Rayalaseema Polytechnic, 

Bellary.
(31) The Junior Certified School.
(32) The Central Jail, Bellary.
(33) The Alipuram Jail, Bellary.
(34) The Madras Penitentiary.

(35) The 
Madras.

Government Museum,
•• a

(36) The Law College, Madras.
(37) The Government MentaJ Hospi­

tal, Kilpauk.
(38) The Government Opthalmlc 

Hospital, Egmor*.
■ (39) The Tuberculosis Hospital, 
Madj:«0.

(40) The Teaehtfrs’ College, Saidft- 
pet,

(41) The Registration De|$iirtineat 
Buildings.

(42) The Old Engineering College.
(43) The Director of Public 

Instruction Office.
(44) The Surgeon-General’s Office.
(45) The Sanitary Engineer’s Office.
(46) The Electrical Testing Labora­

tory.
(47) The Inspector-General of Police 

Office.
(48) The Queen Mary’s College, 

Triplicane.
(49) The Borstal School.
(50) The Government Wellesley 

Tuberculosis Sanatorium, Bellary.
(51) The Ceramic Training School.
(52) The Fruit Research Station, 

Kodur.
(53) The P.W.D. Office Buildings.
(54) The Board of Revenue Build­

ings.
(55) The Technology and Trades
School.
(56) The Hyde Park BuUdings.



1651 Andhra state Bill 26 AUGXJST 1958 Andhra StaU BUI 1652

[Sbri K. Subrahmanyam]
(57) The Industries Department 

Buildings.
(58) The New Engineering Oflice 

Buildings.
(59) The Soil Mechanic Laboratory.
(60) The Concrete Laboratory.
(61) The Electrical Standards

Laboratory.
(62) The Laboratorjies ki the 13«ctri-

cal De|>aĵ pi^t”
Dr. Rama Rao: I beg to move:
In page 40, after line 36, insert:

''Stanley Hospital, Rayapuram.
The Government Maternity Hos| -̂ 

tal for Women, Egmore. ' '
(3k)vernment Kasturba Hospital for 

Women and Children.
0€toeral Hospital, Madras.
Government Tuberculosis Sana­

torium, Madras.
Government Opthalmic Hospital, 

Egmore.
Government Ghosha Hospital,

Triplicane, Madras.
The Engineering College, Guindy.
The Law College, Madras.
Ceramic Training School.
Queen Mary’s College for Women, 

Madras.
Technology and Trades School. 
Presidency College, Madras.
Teacher’s College, Saidapet, Madras. 
Agricultural College, Coimbatore. 
Madras Medical College.
Stanley Medical College.
Concrete Laboratory.
Soil Mech. Laboratory.
Electrical Standards Laboratory.
Laboratories in the Electricity De­

partment.
Government Museum.
Connemara Public Library.
Fruit Research Station, Kodur.

M6t\ Depnty-SpMkcr: The quostioD
is!

In paxe 40, for lines 20 to 41, *u*- 
t tim e :

' ''List o f common institutioru.

(1) King Institute, Guindy and 
Chemicsl lixsiulBsr's .DspurtBwiil,

(2 ), lirigntign 
Poondi. Bcmarch StMfon,

(3) Police Training College, Vellore.
(4) Finger Print Bureau, Vellore.
(5) Government Press, Mint Build­

ings.
(6) Government Press, Mound 

Road.
(7) Government Textile Institute. 

Madras.
(8) Agricultural 

tore.
(9) Madras 

Hostels.
(10) Stanley 

Hostels.
(11) Government 

Medicine.

Tuberculosis
ram.’’

Sanatorium, Tamba-

CoJlege, Colmba- 

Medical College and 

Medical College and 

School of Indian

(12) Veterinary College. Madras.
(13) The Madras Fire Service Sta­

tion.
(14) liie  Serum Institute, Ranipet.
(15) General Hospital, Madras (in­

cluding Nurses quarters).
(16) Stanley Hospital, Rayapuram.
(17) Barnard Institute.
(18) Government Kasturba Hospital 

for Women and Children.
(19) The Government Maternity 

Hospital for Women, Egmore.
(20) Public Workshops, Madras.
(21) Central Survey Office, Madras.
(22) Central Record Office. Madras.
(23) Government Tuberculosis Sana­

torium.

(24) Government Lady WUlingdon 
Leprosy Sanatorium.

(25) Presidency Jail for Women.
(26) Presidency College, Madras.
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(27) Old and New High Court Build­
ings, Madras.

(28) New Stationery Stores.
(29) Rayalaseema Polytechnic.
(30) Junior Certified School.
(31) Central Jail, Bellary.
(32) Alipuram Jail.
(33) Madras Penitentiary.
(.34) Government Museum, Madras.
(35) Law College, Madras.
(36) Government Opthalmic Hospi­

tal, Egmore.
(37) Government Mental Hospital, 

Kilpauk.
(38) Tuberculosis Hospital, Madras.
(39) Teachers' College, Saldapet.
(40) Registration Department Build­

ings.
(41) Old Engineering College.
(42) Director of Public Instruction 

Office.
(43) Surgeon-General’s Office.
(44) Sanitary Engineer's Office.
(45) Electrical Testing Laboratory.
(46) Inspector-General of Police 

Office.
(47) Queen Mary’s' College, Tripli- 

cane.
(48) Borstal School.
(49) Government Wellesley Tuber* 

culosis Sanatorium.
(50) Ceramic Training School.
(51) Fruit Research Station, Kodur.
(52) P.W.D. Office Buildings.
(53) Board of Revenue Buildings.
(64) Industries Department Build­

ings.
(55) Technology and Trades School.
(56) Hyde Park Buildings.
(57) New Engineeriag Office Bufd- 

ings.
(58) Soil Mechanic Laboratory.
(59) Concrete Laboratory.
(60) Electrical Standards Labora­

tory.
(61) Laboratories in the Electricity 

Department.'*
The motion was negatived.

Bfr. bepaty-Speaker: The Question is:
In page 40, for lines 20 to 41, sub­

stitute :

**List of Common Institutions
(1) The King Institute Guindy, 

Madras.
(2) The Chemical Examiner’s De­

partment, Madras.
(3) The Irrigation Research Station, 

Poondi.
(4) The Police Training College, 

Vellore.
(5) The Finger Print Bureau, 

Vellore
(6) The Government Press, Mint 

Buildings, Madras.
(7) The Government Press, Mounf 

Road, Madras.
(8) The Government Textile Insti­

tute, Madras.
(9) The Agricultural College, Co­

imbatore.
(10) The Madras Medical College 

and Hostels.
(11) The Government School of 

Indian Medicine, Madras.
(12) The Veterinary College, Mad­

ras.
(13) The Madras Fire Services State , 

Training School. Madras.
(14) The Stanley Medical College 

and Hostels, Madras.
(15) The Serum Institute, Ranipet, 

Madras.
(16) The Greneral Hospital, Madras.
(17) The Stanley Hospital, Raya- 

puram, Madras.
(18) The Barnard Institute of Radio­

logy, Madras.
(19) The Government Kashturba

Hospital for Women and ChUdren.
(20) The Government Maternity

Hospital for Women, Egmore.
(21) The Public Works Workshop,

Madras.
(22) The Central Survey Office,

Madras.
(23) The Central Record Office,

Madras.
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(24) The Government Tuberculosis 
Sanatorium.

(25) The Government Lady Willing- 
don Leprosy Sanatorium, Tirumanl

(26) The Presidency Jail for Women.
(27) The Presidency College, Mad­

ras.
(28) The Old and New High Court 

Buildings, Madras.
(29) The New Stationery Stores.
(30) The Rayalaseema Polytechnic, 

Bellary.
(31) The Junior Certified School.
(32) The Central Jail, Bellary.
(33) The Alipuram Jail, Bellary.
(34) The Madras Penitentiary.
(35) The Government Museum,

Madras.
(36) The Law College, Madras.
(37) The Government Mental Hospi­

tal, Kilpauk.
(38) The Government Optbalmic

Egmore.
(3'v) The Tuben.'ulosis Hospital,

Madras.
(40) The Teachers* CoV.ege, Saida- 

pet.
(41) The Registration Department 

Buildings.
(42) The Old Engineering College.
(43) The Director of Public Instruc­

tion Office.
(44) The Surgeon-General’s Office.
(45) The Sanitary Engineer’s Office.
(46) The Electrical Testing Labora­

tory.
(47) The Inspector-General of Police 

Office.
(48) The Queen Mary's College, 

Triplicane.
(49) The Borstal School.
(50) The Government Wellesley 

Tuborct^losJ?. Snnatorivim, Bellary.
(51) The Ceramic Training School.
(52) The Fruit Re;earch Station, 

Kodur.

(53) The P.W.D. Office Buildings.

(54) The Board of Revenue Build-* 
ings.

(55) The Technology and Trades 
School

(56) The Hyde Park Buildings.
(57) The Industries Department 

Buildings.
(58) The New Engineering Office 

Buildings.

(59) The Soil Mechanic Laboratory.
(60) The Concrete Laboratory.

Electrical Standards(61) The 
Laboratory.

(62) The Laboratories in the Electri­
cal Department.”

The motion was negatived,

Mr. Deputy-Speaker: The question is: 
In page 40, after line 36, insert:

“Stanley Hospital, Rayapuram.
The Government Maternity

Hospital lor Women, Egmore.

Governmem Kasturba ITospital 
for Women and Children.

General Hospital, Madras.

Government Tuberculosis Sana­
torium, Madras.

Government Opthalmic Hospital, 
Egmore.

Government Ghosha Hospital, 
Triplicane, Madras.

The Engineering College, 
Guindy.

The Law College, Madras.
Ceramic Training School.
Queen Mary’s College for 

Women, Madras.
Technology and Trades School. 
Presidency College Madras. 
Teacher’s College, Saidapet, 

Madras.

Agricultural College, Coimba­
tore.

Madras Medical College.
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Stanley Medical College.
Concrete Laboratory.
Soil Mech. Laboratory.
Electrical Standards Laboratory.
Laboratories in the Electricity 

Department.
G 0vernment Museum.

Connemara Public Library.
Fruit Research Station, Kodur.
Tuberculosis Sanatorium, Tam- 

baram.”

The motion was negatived,

Mr. Depiity-Speaker: The question is:

iiJhat the Ninth Schedule stand 
part of the Bill."

The motion was adopted.

The Ninth Schedule was added to the 
B ill

ClaxLse 1 was added to the Bill,

Long Title
Shri Ras:havaiah: I beg to move:

In page 1, in the long title, add at 
the end:

“as the first step towards the 
redistribution of the States on 
linguistic basis*'.
Mr. Depnty-Speaker: I am afraid 

this is outside the scope of this Bill. 
Let me have the pleasure of ruling this 
out of order! I rule it out of order.

Shri Raghavaiah: May I make a sub­
mission. Sir? When I met you and 
said that I had got an amendment to 
the long title you were good enough 
to say...

Mr. Deputy-Speaker: I did bargain
with the hon. Member about the time. 
He wanted ten minutes. I said: please 
take five minutes. But I did not know 
the nature of the amendment.

The question is:
“ That the Title and the Enact­

ing Formula stand part of the
Binr

The motion was adopted.

The Title and the EnaeUng Formula 
w ere added to the Bill.

Dr. Katju: I beg to move:

“That the Bill, as amended, be
passed/'

When I moved for consideration of 
the BUI I said that that day was a day 
of historic significance. That was the 
13th of August. And today we have 
been in possession of this Bill for over 
twelve or thirteen days. It has been 
discussed, by your kindness, at very 
full length and the amendments have 
been discussed indeed fully.

Mr. Deputy-Speaker: Why should
I take the credit for all the good­
ness?

Dr. Katju: Why I am saying this is 
because only seven days were first 
agreed to and then you, Sir, extended 
it by two or three days. So we are 
obliged to you.

Shri S. S. More (Sholapur): It means 
a slur On the Chair, because he is an 
Andhra.

Mr. Deputy>Speaker: Nothing of the 
kind. The Chair is impersonal.

Dr. KatJu: I wish the hon. Member 
had not said that.

It is a so’emn moment because so 
far as this House is concerned it feels 
the fulfilment of a long cherished de­
sire on the part of the Andhra people 
going back to forty years, and I have 
no doubt whatsoever that every resi­
dent, every inhabitant of the Andhra 
territory would be feeling a sense of 
pride and satisfaction today. To me 
personally, and to all the Members of 
the House, it is a matter of gratifica­
tion that we have taken some part in 
the shaping of this Bill and in bringing 
about the fulfilment of their desire.

We have heard many speeches here, 
many sentiments have been expressed, 
and there have been plenfll.y of occa­
sions on which naturally arguments 
have been ndvance<i and, may be, 
flowery language has been used. It 
does happen in the course of the de­
bate. But I do hope that now, at this
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concluding stage of the Bill, all that 
may have been said one way or the 
other by way of argument, by way of 
debate and by way of controversial 
statements, will be forgotten. And 
today we shall only express one hope 
and express one prayer, that this new 
State which is being brought into 
existence after so much endeavour 
should prove itself a prosperous State.

It is an important moment because, 
as the the Prime Minister said, it is 
the first instance of a reorganisation 
of States for a variety of reasons. It 
is a great experiment and we shall aU 
watch it with the deepest interest. 
There may be, I venture to say with 
great diffidence, some internal dif­
ferences of opinion as to how one part 
o f the State is being managed and how 
it is being looked after. But the uni­
versal prayer today will be that people 
should be united in Andhra, should de­
vote themselves most earnestly to its 
tipliftment, and no section of the com­
munity there who are living In this 
district or that district or the third dis­
trict should feel any sense of frustra­
tion that the new State has not brought 
the happiness which they have looked 
forward to.

Speaking on behalf of my Tamil 
brethren I am certain that they will 
co-operate most earnestly for the hap­
piness of the Andhra people* I say so 
for this reason. Of course, the whole 
thing is finished so far as this House is 
concerned. The City of Madras was 
the product of the joint efforts—no 
matter in what proportion—of the 
people of Tamil Nad and of Andhra 
Desh. Madras was built during the 
course of two hundred or three hun­
dred years. It contains Institutions of 
great importance which have served 
the people very well. My hon. friend 
Dr. Lanka Sundaram has mentioned 
many of these institutions in connec­
tion with the Ninth Schedule. I do 
not want to go into the details of that. 
But I do express this earnest hope 
ttiat by this separation the ties which 
have bound the Tamils and the 
Andhras to the City of Madras will not

be severed and that the two people 
who have been living together for two 
hundred years—^probably more—and 
have been associated together, working 
together in the great struggle for 
Natio^ial Independence will continue to 
cherish friendly relations towards each 
other. Now that that one cause which 
gave rise to some differences of 
opinion, that apple of discord, has been 
removed, I do hope that the two people 
will come together in the closest man­
ner. We have. In this Bill, made some 
provisions for 6 period of years formal­
ly for the use of these joint institutions, 
but I am living in the expectation that 
every institution in the City of Madras 
—what to say of the City of Madras, 
every institution whether \t is in Tamil 
Nad or whether it is in Andhra Desh, 
shall be a source of inspiration and a 
centre of service to the people living 
in both the States as it used to be In 
the previous years.

Shri Sanuigadhar Das (Dhenkanal— 
West Cuttack): What about Malabar?

. Dr. KatJn: We will come to Malabar. 
We are not now dealing with Malabar 
and Madras affairs.

Then, I wanted finally to say only 
this much, that I want all suspicion 
and distrust to be removed. This is 
with special reference to the services. 
You know as the Home Minister I have 
got to do something with the services, 
and one thing is absolutely necessary. 
We want our services on the one hand 
to be loyal, to be efficient, to be devot­
ed servants of the people, to be men of 
integrity, of high character, and to be 
genuine servants of the people. At the 
same time, I think it is up to us to 
make them work with a sense of 
security and a sense that they will 
have fairplay meted out to them. And 
lastly, I say that we are anxious that 
every single individual, whether he is 
living in the Punjab or in Tamil Nad, 
should feel that “ this country is mine 
and I may be called upon to serve any­
where and go anywhere, “and there­
fore that in this new State—the same 
applies to the old States—whichever 
class of service you may have, whether
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they come from Tamil Nad or Andhra 
Desh or here or there, you will deal 
with them fairly and squarely. I say 
this because there were some expres­
sions used, there were some indications 
given, that in this new Andhra Desh, 
Tamil servants may not be welcome. 
It may be the other way round. I do 
hope that with the passage of this Bill 
and with the quieting down of all the 
excitement that has arisen, the affec­
tions will grow up, mutual confidence 
and mutual esteem will grow up and 
the public servants whom you may 
find necessary to keep, who may go to 
serve there, will be treated with con­
sideration and will come to love Andhra 
Desh as a part of India where there 
will be no ground for complaints.

I do not want to detain this House 
any longer. I once again offer my 
prayer that this new State, as I said 
brought about by such endeavour and 
after so much longing, may prove to 
be a source of pride and inspiration 
not only to the inhabitants of that 
State, but to the inhabitants of this 
entire Indian Union.

Mr. Depuity-Speaker: Motion moved:

“That the Bill, as amended, be 
passed.”
Shri A. K. Gopalan (Cannanore): 

Within a few hours, this Bill for the 
formation of the Andhra State will 
have been passed by this House. It 
will add a new chapter to the history 
of our country. I congratulate the 
Government for bringing forward this 
Bill, though not whole-heartedly, and 
at the same time I think the hon. 
Home Minister will excuse me for 
protesting very strongly against the 
way in which this Bill has been 
brought forward.

It is said in the Statement of Objects 
and Reasons:

‘‘On the 19th December, 1952, 
the Prime Minister informed 
Parliament that the Government of 
India had decided to establish an 
Andhra State consisting of the...**
What are the principles on which 

this Bill has been brought forward? In

approaching and understanding the 
redistribution of States on a linguistic 
basis if we forget certain fundamental 
principles, the very object and the pur­
pose for which the Bill is brought for­
ward would be defeated. What is the 
reason? Is it only, with due respect 
to the Prime Minister I have to ask, 
the wish and the good desire of the 
Prime Minister that have prompted the 
Government to bring forward this Bill? 
Are there any principles involved, or 
is it because the Congress from 1928 
or 1917 onwards accepted the principle 
of redistribution of provinces on a 
linguistic basis? The hon. Home Minis­
ter is indicating dissent. I do not 
want to go into details, but I will 
certainly prove now that the Congress 
not only once, but many times accepted 
the principle of redistribution of pro­
vinces on a linguistic basis and affirm­
ed it not only once, but many time*. 
If the hon. Home Minister wants to 
know that—that is what I also want 
to point out—I will bring to the notice 
of the hon. Home Minister that the 
Congress has done that not only in 
1928, not only in 1938, but also in 1945* 
1946 and 1947.

As far as redistribution of province! 
is concerned, Pandit Motilal Nehru’s 
report of 1928 has clearly stated the 
principles that should govern this re­
distribution:

“What principles should govern 
this redistribution? Partly geogra­
phical and partly economic and 
financial, but the main considera­
tions must necessarily be the 
wishes of the people and the 
linguistic unity of the area con­
cerned. It is well recognised that 

. rapid progress in education as well 
as in general culture and in most 
departments of life depends on 
language. If a foreign language ii 
the medium of instruction, busi­
ness and affairs and the life of the 
country must necessarily be 
stunted. No democracy can exist 
where a foreign language is used 
for these purposes. A democracy 
must be well informed and must 
be able to understand and follow 
public affairs in order to take an

302 PSD
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effective part in them. It is in­
conceivable that a democracy can 
do this if a foreign language is 
largely used. It becomes essential 
therefore to conduct the business 
and politics of a country in a langu­
age which is understood by the 
masses. So far as the provinces 
are concerned this must be the 
provincial language.’’
This is for Seth Govind Das.

' Seth Govind Das (Mandla-Jabalpur 
South): I quite agree with you.

Shri A. K. Gopalan:

“ If a province has to educate it­
self and do its daily work through 
the medium of its own language, 
it must necessarily be a linguistic 
area. If it happens to be a polyglot 
area, difficulties will continually 
arise and the media of instruction 
and work wilA be two or even more 
languages. Henoo it becomes most 
desirable for provinces to be re­
grouped on a linguistic basis. 
Language as a rule corresponds 
with a special variety of culture, 
of traditions and literature. In a 
;linguistic area all these factors will 
help in the general progress of the 
province.

The National Congress recognised 
this linguistic principle 8 years ago 
and since then, so far as the 
Congress machinery is concerned, 
India has been divided into linguis­
tic provinces.’*

I do not want to go into details about 
the wishes of the people. The last 
sentence there is:

“The mere fact that the people 
)iving in a particular area feel that 
Ihey are a unit and desire to de­
velop their culture is an important 
consideration even though there 
may be no sufficient historical or 
cultural justification for their de­
mand. Sentiment in such matters 
is often more important than fact.”

A.S far as the question of redistri­
bution of provinces is concerned, in

1938, the Congress Working Committee 
in Wardha said......

Mr.t Deputy-Speaker: Are we going
into ' a general discussion relating to 
linguistic provinces?

Shri A, K. Gopalan: I want to point 
out that in the formation of the 
Andhra State, the objects and reasons 
are very important. Because, if the new 
Andhra Stat6 is not formed on the 
principle of redistribution of provinces 
on a linguistic basis, then certainly it 
aflFects. I have to ask what about the 
Karnataka agitation. I want to know 
today about the high-powered commis­
sion I want to know from the hon. 
Home Minister how he is going to deal 
with the agitation for the Karnataka 
Province. Already, an Action Com­
mittee has been formed, so many have 
been arrested and the movement is now 
stopped. It will have to start again. 
The Government have not stated any­
where the principle on which the 
Andhra State has been formed, whe­
ther it is on the linguistic and other 
base’s or not. But linguistic basis is 
the main thing. If the Government 
make it known to the people that they 
have accepted the principles, and that 
on the basis of those principles, as far 
as the Karnataka, the Aikya Kerala, 
and the Maharashtra States are con­
cerned. they will appoint a boundary 
commission to go into the matter, then 
certainly they will be making a very 
important announcement. I want to 
bring it before the House that the Gov­
ernment think that there will be no 
more trouble, once this Andhra State 
is formed. In his speech, the hon. 
Home Minister referred to the Vishala 
Andhra, the Vishala Bengal, the Visha­
la Bihar, and Vishala everything, in 
fact, in such a way that he is against 
the Vishala Andhra, the Aikya Kerala 
etc. That was the reason why we pro­
tested and asked, is there any principle 
on which this Bill has been brought for­
ward. There is no principle on which 
this Bill has been brought forward. 
The only reason was that a declaration 
was made by the hon. Prime Minister 
one day. But how did the Prime Minis­
ter make his declaration? On what
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principle did he make liis declaration? 
If there is nothing like the linguistic 
basis, and only the Andhra State is to 
be brought into existence, and not the 
Vishala Andhra, I am sure, if the hon 
Home Minister continues in office for 
one more year—I am not sure whether 
he will continue in office certainly— 
all the fun and humour which he has 
shown will have to vanish, and he will 
have to bring in other Bills, as he has 
brought forward this Bill, for the for­
mation of Aikya Kerala, Maharashtra 
and Karnataka States, not whole­
heartedly, but because circumstances 
will force him to do that. It is not a 
question of merely the Andhra State 
alone being formed. We the Members 
of this House want to know whether 
there is any principle on which this 
State has been formed, or whether it 
is only as a grace that it has been 
given.

This is not a small matter. In 1938, 
the Congress Working Committee, at 
its meeting held in Wardha passed a 
resolution which read as follows:

“This Committee desires to as­
sure the people of the areas 
(Andhra, Karnataka, Kerala) con­
cerned that the solution of the 
question would be undertaken as 
part of the scheme of the Govern­
ment of India, as soon as the 
Congress has the power to do so, 
and calls upon the people of these 
areas to desist from further agita­
tion in their behalf which may 
direct the attention from the main 
issue now before the country.”

That was the reason why in 1930 or 
1935 or 1938 I did not ask for an 
Aikya Kerala or a Vishala Andhra. We 
were then fighting for the Indepen­
dence of our country. I along with the 
hon. Home Minister—I do not know 
whether he was fighting then—had 
been fighting for the freedom of our 
country.

Dr. Katju: I was trying to defend 
you.

Shri A. K. Gopalan: In a dependent 
India, we did not ask for an Aikya 
Kerala or a Vishala Andhra, but we 
said that a free India should be there. 
We said our main duty then was tb 
drive away the foreigners from our 
country, and to get freedom for our 
country. When today India is free, 
some hon. Members feel that all this 
agitation would lead to the disunity of 
India. We said, no, we are Indians 
first, and then Andhras, we are Indians 
first, and then Malayalees. When the 
foreigners were here, we never asked, 
will you please be good enough, for the 
sake of the unity of the country to give 
us those things which you promised 
us, viz. the redistribution of the pro­
vinces on a linguistic basis. Today we 
are asking you to fulfil your promises 
in an independent India.

This question of redistribution of 
provinces on a linguistic basis is a 
very important matter, because only 
then, the administration of a province 
can be effectively carried out. 1 was 
also one among the Congressmen who 
went to the people and said, let us 
now unite and fight for the freedom of 
our country—that was in 1937-38. 
After the Wardha resolution that I re­
ferred to above was passed, I came out 
and said, we are fighting against 
foreigners, first let us have freedom for 
our country, then only we can ask for 
all these Itngiliistic provinces. Even now 
when the Congress Working Committee 
had asked for the redistribution of 
provinces on a linguistic basis, they 
were told, wait for three years, there 
is a high-power commission which will 
go into all the questions and see whe­
ther the redistribution of provinces on 
a linguistic basis, for the formation of 
a Vishala Andhra, etc. is possible. Now, 
after three years, the Andhra State has 
been formed. Whether it is a Vishala 
Andhra or not, anyhow, the Andhra 
State is there. Now you are asking 
the other people to be quiet. Why 
should the others remain quiet? What 
is the reason for it? Let us know the 
reason why we should be quiet. When 
once you have set the ball rolling, 
when once you have promised the 
people that the redistribution of pro*
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Vinces on a linguistic basis was the 
principle of the Congress, now, if you 
say that there will be no Karnataka, 
no Aikya Kerala, no Maharashtra and 
so on, certainly I would submit you 
cannot stop the movement that has al­
ready started. I want to know whether 
the hon. Home Minister is thinking 
only in terms of lathi charges and de­
tention camps still, or whether he is 
going to announce here on the floor 
of the House, soon after the passing of 
this Bill, that they will agree to the 
principle of redistribution of provinces 
on linguistic and other connected bases. 
I do not say the linguistic basis is the 
only basis. There are other 
considerations also. The Congress 
Working Committee also has said that. 
I agree to it.

1 PJM.

But what about the principle? If 
there had been one subject on which 
all the Members of this House were 
unanimous, it was the disintegration of 
the Hyderabad State. That is a very 
important issue, and no hon. Member 
of this House, including Mr. Gadgi), 
has opposed this. If there is one thing 
that the common people have wanted, 
it is the disintegration of Hyderabad. 
This is the wish of a maiority of the 
people. But the Government have not 
carried out their wishes. So far as the 
Andhra people are concerned, I am not 
worried very much about the forma­
tion of Vishala Andhra, because I am 
sure the people of Andhra, the brave 
people of Andhra, who got the Andhra 
State, are brave enough to get Vishala 
Andhra also. But what about Karna­
taka? What about Aikya Kerala? What 
about Maharashtra? Are you going to 
ask us to wait for another three years? 
Or what is it that the Government are 
going to do? I want to know whether 
there is any principle on which they 
are proceeding. Nothing is to be found 
even in the Statement of Objects and 
Reasons. If it had been stated in the 
Statement of Objects and Reasons, 
that the principle of this Bill is the 
redistribution of provinces on a 
linguistic basis, then Vishala Andhra 
must come, and the disintegration of

Hyderabad State also must come. But 
it is not to be found there.

The hon. Minister stated that he 
wanted to go to every village in India, 
and talk to the people of the village 
in a common language. I am very glad 
to know that. But I do not know whe­
ther in this old age, he will be able 
to learn all the languages in India, so 
as to be able to talk to all the villagers 
in different parts of the country. If 
his intention’ is to have a common 
language, then certainly we are not 
against it. We also say there must be 
a common language. We are not 
against Hindi becoming the common 
language. We only say, Hindi being 
new to us, give us some time, so that 
we may learn it. But I am ashamed to 
speak a language that is neither yours 
nor mine, but is foreign. So, we also 
want a common language, and we want 
to see the day when we all can talk in 
a language which all of us can under­
stand, and that will be a very effective 
method of carrying on the administra­
tion of the country.

Now coming to the main question, 
the formation of provinces on a lingui­
stic basis, you will allow me to point 
out the resolutions of the Legislative 
Assemblies of Bombay and Madras. 
The text of the resolution passed in 
the Bombay Legislative Assembly on 
1st April 1947......

Mr. Deputy-Speaker: I have no ob­
jection to this. But the hon. Member 
is going far far away from this Bill.

Shrl A. K. Gopalan: I am not going
away from the Bill. I am talking only 
about the principle. I dlid not talk 
about the assets and liabilities, be­
cause I have nothing to talk about it. 
I did not talk about Kumool or Vijaya- 
wa4a being the capital of the new 
Andhra State. But I am here concern­
ed with the main issue, namely the 
principle on which the new State has 
been formed. That is a very important 
matter.

Mr. Deputy-Speaker: This is an oc­
casion, when the hon. Member should 
advise and bless the new State.
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Shri A* K. GopaUn: My blessing to 
the new State is there. Whether it is 
there or not, the Vishala Andhra State 
also will come into existence. I bless 
the new State, and I also bless the 
Karnataka people for their agitation 
for the formation of a Karnataka pro­
vince.

I want to ask the hon. Home Minis­
ter whether this Andhra State will be 
the end of the matter, or whether he 
proposes to come forward with an an­
nouncement on the principle. I want 
to know whether he is going to give us 
Aikya Kerala, Karnataka or Maha­
rashtra, or whether he is going to pro­
mise us only detention camps and ar­
rests, lathi charges and so on. If the 
attitude of the Government today is 
tu give the Andhra State, and then say 
law and order must be preserved— ŷes, 
law and order is a fine term on which 
every statement of the hon. Home 

^Minister may be hung—and therefore 
*no Aikya Kerala or Maharashtra or 

Karnataka States will be formed, then 
I must say, they are completely mis­
taken.

I will not take more time. I only 
want to say this, because I also want 
you to understand this, that this 
trouble is not over. Tomorrow morning 
the Andhra Bill will be passed, and the 
agitation for the formation of a 
Karnataka Province will start the day 
after tomorrow. They have only wait­
ed for the passing of the Andhra Bill. 
They have waited to see whether some­
thing will be decided. The Action 
Committee is there. They wanted to 
suspend the agitation because they
wanted to know whether the Govern­
ment would make any statement. I 
am sure if the Government today say 
that within six months a boundary 
commission will be appointed, there 
will be no agitation. They will wait 
for six months. But in the Bill that is 
being passed, nothing is stated so far 
as this principle is concerned. They 
only say that that portion of Andhra 
can come together.

So far as the unity of India is con­
cerned, I have shown thirt it is only

strengthened. It is not that the unity 
will be weakened if I speak in my own 
language in my province. This does 
not make for disunity in the country. 
Not only that, I want to know what is 
tne harm in it. As far as Aikya Kerala 
is concerned, what is the harm there? 
When the Travancore and Cochin 
States had been separate, there was a 
very big difference as far as industrial 
development is concerned, as far as 
cultural development is concerned and 
as far as educational development is 
concerned. If you will only give me 
a few more minutes......

Mr; De^tyiSpeaker: No, no. I am 
also interested. I bear th6 name of 
^Ananthd Padmanabha*. But I have 
allowed the hon. Member enough time.

An Hon. Member: He is sleeping.
Sliri A. K. Ĝ ’palan: If it is not right 

that I should go on discussing the 
feasibility of dividing India on a 
linguistic basis or the formation of 
Aikya Kerala and so on...

Mr. Deputy-Sp^aker: They are not 
germane to this issue. Hon. Members 
know how to bring that matter before 
the House in the form of resolutions 
and in other ways. Then the matter 
can be thrashed out. We are not going 
into it here at the third reading stage. 
Even in the first reading we ought not 
to go at such length as the hon. Mem­
ber started. Under these circum­
stances, I think he has said enough.

Shil'N. M. Lihgam (Coimbatore): On 
a point of information, Sir. Is there 
no time-limit to speeches?

Mr. DeiMity-Specker: I intended clos­
ing it. But he started. I Will close it 
within five or six minutes. The third 
reading stage was to be ovi r̂ by 1-16. 
Anyhow the hon. Member......

Sllrl A. K. Gopalan: The whole read­
ing is not closed today. If it is your 
desire thst I should not say anything 
about the redistribution of provinces 
on u linguistic basis, I shall not do so.
I said about it because the hon. Home 
Minister did not even know the words 
‘Kerala* and 'Malayaiam*. He thought 
I was speaking about *Malaya\ HoW
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[Shri A. K. Gopalan] 
cail you say that there will be forma­
tion of Aikya Kerala unless he knows 
about it? I want to tell him that in 
1938 the Congress passed a resolution 
about Andhra, Karnataka and Aikya 
Kerala. He does not even remember 
it.

I have now only to make a request 
to the Government. They have said 
that there will be a high-power com­
mission. My request is, let there be a 
boundary commission to go into the re­
distribution of provinces and the 
boundaries also. As far as Aikya 
Kerala is concerned, there arc not 
many 'Matthens* there to oppose the 
agitation. As far as other friends are 
concerned—my hoii, friend, Mr. Ven- 
kataraman referred to it—we are not 
going to hit them. We do not want 
to hit them at all. We want only those 
areas which really belong to the people 
there; on that basis there must be a re­
distribution of the provinces.

Shri Nesamony (Nagercoil): By way 
of information, what do you say about 
Devikulam and Peermede?

Shri A. K. Gopalan: The Deputy-
Speaker had just now said that I 
should not go into details of any part. 
I only want that the principle of redis­
tribution of the provinces on a linguis­
tic basis may be conceded. Without 
even saying that, the Government ac­
cepted it. I do not want to quarrel 
about that. {Interruption) I ,do not 
want to go into details. But I believe 
that the redistribution of provinces can 
come on this basis. If there is any part 
in a country where the majority of the 
people speak a language and they con­
sider it as their homeland, we are not 
going to oppose them.

As far as the agitation for Karna­
taka is concerned, already the agita­
tion is there, and the Government has 
a pious wish that it will stop. And 
even in regard to the high-power com­
mission, Government say that they are 
going to consider the opinion of that 
commission whether there is a desir­
ability of the formation of such States. 
I tell the Government that after the

formation of the Andhra State, if this 
is their policy, certainly they will 
have to face difflculties. The move­
ment for the redistribution of provinces 
on a linguistic basis will begin and if 
the' Government do not want to stop 
it by lathis and bullets, I request that 
before this Bill is passed the Home 
Minister should say whether within 
three or six months a boundary com­
mission will be appointed—so that the 
agitation may not be there.

Pandit 8. C. Mishra: Sir.
Mr. Depuiy Speaker: Originally we

had planned to close this entire third 
reading also by 1-15 today. But it is 
too late and some hon. Members want 
to speak. I would however request 
hon. Members to limit their remarks 
to five minutes each so that about ten 
Members can^peak. As soon as the 
hon. Member finishes, we will adjourn. 
I think one more hour will be devoted 
to this tomorrow at the end of which 
guillotine will bo applied.

Shri S. S. More: May I make one
request. Sir? During the whole debate, 
which has been a very protracted one, 
only persons coming from Andhra and 
Tamil Nad have participated.

Dr. N. B. Khare: We have not, but 
we want to.

Shri S. S. More: As a matter of fact, 
on the eve of the passing of this Bill, 
persons from Maharashtra and Kar- 
jiataka would very much like to give 
their blessings. So they may be given 
priority. I have been nursing a 
grievanice about this.

Shri Frank Anthony (Nominated— 
Anglo-Indians): May I make a submis­
sion, Sir? Some of us, particularly of 
a particular group, want to oppose this 
Bill outright. That point of view has 
not been placed before the House. I 
hope that group has a right to place its 
point of view before the House. We 
want to oppose the Bill outright. I 
think that should be given priority. I 
want to oppose this Bill completely.

Dr. N. B. Khare: I also want to do 
it in a modified form.
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Pandit S. C. Mishra; Hardly has one 
drama ended, than another has rtarted« 
Sir, 1 must congratulate you on choos­
ing the actors very well. The Home 
Minister sitting and the Leader of the 
Opposition starting, and starting with 
the old thing: He wanted a blessing, 
and the House started with something 
we may call a fresh agitation.

Well, I will just remind the House 
that it is not the fault of the Opposi­
tion. You ^Vanted to sleep but you can­
not sleep unless you have thrashed out 
the whole question even during the 
third reading. I shall only say this: 
what was the malady for which the 
medicine was sought? Is the medicine 
any way going to cure that malady?

An Hon. Member: Or kill the patient?

Pandit S. C. Mishra: Rulers from 
Malcolm Hailey to our present Dr. 
Katju have always been saying this.
I will read out something to show that 
whatever the faithfulness of this pre­
sent Government t*o anything 3lse—I 
am sorry some of my friends on lliis 
side compared it to a very low beast— 
whatever the faithfulness of this Gov­
ernment to their own people, their 
faithfulness to the lords that have lefi: 
Delhi is unquestionable. It is i  pas­
sion which is greater than the passion 
of a widowed Hindu woman to her de­
parted lord who sits in heaven. I will 
quote only a few figures from here 
which will show how they passionately 
tow to those lines and yet cannot fol­
low them to the end. Our rulers had 
always said that all these agitations 
for separate provinces are from certain 
people who are dissatisfied, who want 
something to exploit on their own. 
They aVe agitators—the politicians 
who want to have something as a 
private preserve for themselves, who 
want all these new provinces. This 
was what our rulers said and this is 
exactly what the present Government

and oui; leade;.;. also say. I will accept 
it.

I will say that one idea behind these 
linguistic provinces, the creation of 
these new Stales is— t̂he idea is in my 
mind, in the mind of my friend there—  
that because we cannot get full scope 
here in Delhi, let us carve out some­
thing where we can become Chief 
Ministers or Ministers etc, I say that 
idea is there. But do you think that 
this is the me’ i driving force? Certain­
ly not. (Interruption) Well, all of 
us or most of us may differ from that 
o!d fellow Karl Marx, who says that 
everything in this world is made up 
of contradictions—but this is not a 
place for giving a Marxian lecture. I 
say everything is made up of two op­
posite and contrary poles and at ont 
side of the pole is the desire of the 
politicians who want something to call 
their own. But, then that is not the 
driving force. What is the driving 
force? It is that passionate idea of 
the masses who want to free them­
selves from exploitation. At one end 
of this pole is our desire to have some­
thing to exploit and at the other is the 
idea of the masses to free themselves 
from exploitation. You will immediate­
ly ask how. Well, in these passages, 
it has been shown......

An Hon. Member: What is that, Sir?

Pandit S. C. Mishra: 1 will say.......

Mr. Deputy-Speaker: Let him finish.
Pandit S. C. Mishra: I will take ten 

minutes only. For these seven days 
1 have been hanging after an op­
portunity to speak. I was never given 
a chance. I will not take more than 
ten minutes.

Mr. Deputy-Speaker: The hon. Mem­
ber may continue his speech tomorrow.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Thursday, the 21th August, 1953.




